
<17  fmHon LiffhUUMMe
(AfiMntfm<itt) am 

[Sir. SpMkcr]

i4 NOVZMBSR 1992 Indian TbH# (Fourth 
Am«ntftn«nt) Bill

518

tUnc to 
we (

Mcor 
«C»inst

12 Noo.1

that interpretation it 
Constitution.

Shrf V. O. Dcahpude: 1 am not put
ting any interpretation. If a Sodor-i- 
Biytuat is elected, can it be given effect 
to before this Constitution is changed?

Mr. ̂ êaker Anrway. 1 do not think 
•ny further argument is necessary on 
ttiat pcdnt 1 do not give my consent

INFLUX FROM PAKISTAN  (CON
TROL) REPEALING BILL

The Depnty lUaiater «f BehabtUta- 
«Mi (Shri J. K. Bhansle): 1 beg to 
move for leave to introduce a Bill to 
provide for the repeal of the Influy from 

(Cont̂ Act, me.
Mr. flpufctir; The question is;

"That leave be granted to intro
duce a KU to provide for the re: 
peal of the Influx from  Pakistan 
(Contrcd) Act 1949."

The motion was adopted.

8M J. K. Bhaule; I introduce the
nu.

INDIAN LIGHTHOUSE (AMEND
MENT) BILL

The Mialster of BaHirays and Traâ

r
t (SIwi L. B. Siastri): I bcR to move 
leave to introduce a Bill further to 
•mend the Indian Lighthouse Act, 1927.

Mr. Speaker. The question Is;

*̂That leave be granted to intro
duce a Bill further to anriend the 
Indian Lighthouse Act, 1927.’*

The motion was adopted.

Shri L. B. Shastri: I introduce  the 
Bm.

Shri T. K. ChaaAotl (Berhampore): 
ftr, may 1 draw your attention to a 
matter ot form!  It is a very 
matter, of course. But when you called- 
the name of a Minister or a Dmuty 
Minister, some other Minister stood up 
and moved his motion. There should be 
tome formality observed with regard to 
these matters in due deference to the 
Bouse.

Mr. Speaker:  I quite agree that f
ttie motion is in the name of a particu
lar Minister t̂ n. it is better that he 
Is present in the House or intimation 
Is  previously  given  to  the

Chair that, not he but aome other per̂ 
son is going to move. But, unfortu
nately, as the rule stands regarding mo
tions to be introduced by a Minister, 
the expression ‘Mover of the Bill', 1 be
lieve, Includes any one of the Minis
ters or any Minister of the Government. 
I note, in future the Ministry will take 
care to see that the particular Minister 
iq̂ whose name the notice is given, is 
present or he informs the Chair before 
the motion is called out, that so and so 
will move it on his behalf.

Shri V. P. Nayar (Chirayinkil);  In 
that case the substitute's name may be 
announced.
Mr. Speaker.  It is all right  I do 

not think this was done deliberately 
but anyhow the formal procedure has 
to l)c followed.

INDIAN TARIFF (FOURTH AMICND- 
MENT) BILL—concJd.  ^

Mr. Speaker: We now proceed with 
the further consideration of the fol!ow- 
ing  motion moved  by Shri D. P. 
Karmarkar  on  the 13th November. 
1952:

“That the Bill further to amend 
the Indian Tariff  Act, 1934, b* 
taken into consideration.”
Mr.  Gurupa iaswanty w.,d on his 

legs ye?f<'rday.
Shri M. S. Gurupadaswamy (Mysorê: 
Sir, t>ip trouble in India is mainly 
stomach trouble.  She is now  fitting 
like a beggar on a bonch of gold. She 
has got  a!l the latent and potential 
natural r̂ource.s. only inferior to the 
U.S.A. anc\ the U.S.S.R. but still she 
find.s herself in ;i very diflRcuH posi
tion.
(Mr. Deputv-.Sj'kakeb in Ihc Chair]

The most interesting feature in India 
today is that her soil is rich but her 
people are very poor.  There is the 
worst unemployment.  According  to 
the recent  calculations,  nearly SO 
million  people  are  completely  un
employed and most others Are partially 
emoloyed or under-employed. The per 
capltn income is very low as compared 
with the per capita income ot other 
western countries.  The main reason 
for this is paucity of Industries,  and 
the backwardness of  our  industrial 
economy.  Our entire economy.  Sir, 
i.s still in a primordial state; it is not 
yet developed.  It has to be develop
ed now and so it is Imperative that 
India should be rescued from her back
wardness; and the right royal road to 
overcome  this  backwardness is to 
launch a planned policy of protection

Sir. our Government  seem to be 
lately fond of the concept of planning.
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It i,s a good sign.  But this concept 
should  extended as far as possible 
to all Fpheres of  economic activity, 
particularly to the sphere of int̂er- 
liutionai ir;ide.  We should now build 
a strong  “Chinese  wair*  against 
toreign  competition.  A  “Maginot 
line’' should  be drawn around the 
country,  which  would  resist  any 
lorei:̂n rompetitor.  If our industruil 
expansion programme i:s not to meet 
ith Waterloo we should have a stronî 
industrial defence.  Having secured 
this fortress of defence around us, ŵe 
should see that there are no cracks in 
it either at the bottom, the middle or 
the top.

Yester̂*ay my hon. friond Shri T. T. 
Knshnamachari  made  a  beautiful 
spccch with a lot of rhelorir.  It was 
sonietime.< whimsical.  I .shall quote 
a few sentences from hi.s speech.  In 
reply to Dr. Lanka Sundaram he said:

“My  hon.  friend  Dr.  Lanka 
Sundaram reminded me of my pro
mise.  1 must tell him that I did 
not make the promise merely to 
tide over a temporary difficulty.
1 meant to do something about it 
when  that  promise—an evalua
tion of all the terms of the Indo- 
British Trade Agreement of 1939 
by means of which ŵe have given 
them some preference which we 
tor lack of a belter word at the 
present  juncture.  stiil  call 
‘imperial preference*.  1 have a 
preliminary survey today conduct
ed by competent people.  Though 
1 am not in a position to divulge 
the results. I can show to my hen 
friend that the document is very 
impressive because you find quite 
H  lot  of  photostat  copies  of 
Btatistics.  I have a preliminary 
iurvey with me in regard to which 
I  find  a  certain  amount  of 
difference of opinion in the evalua
tion of these statistics.  What it 
shows is that while sentimental 
considerations and all that would 
necessitate the dropping of the 
words  ‘imperial preference*,  the 
Advantages are not entirely uni
lateral.'*

Dr. Lanka Sundaram (VIsakhapat- 
.nam): Will you read a little further?

Shri  M.  S.  GunuMdaswamy: I
think the House remembers the rest.

Sir. Members of this House liave 
heen debating the question of imperial 
Dreference for a long time.  During 
the last session, we debated it at great 
length.  Several  Members  have 
drawn  the  attention  of  the  hon. 
Minister on the present occasion too. 
Hut the reply that he has given is not 
«t all  satisfactory.  He says that

Imperial preference based on the Indo- 
British Trade Affreement of 1939 is 
acit entirely unilateral and advantaged 
accrue to both  parritf;, but then  l̂e 
uses a qualify ini; word.  He says that 
the advantages are “temporary” in the 
rase of India.  This is the type of 
argument that the Britishers used tQ 
put forward.  They used to say that 
imperial preference was beneficial to 
India  and England  and  in certain 
respc*rt.s more benefkial to India than 
to England.  My hon. friend seems to 
earry the altitude of the old British 
regime. .

An Hon.  Member:  How  do  you
rebut his argument?

Shri M. S. Gurupadaswamy: In thjs 
connection. I would remind you that 
imperial preference cut.s across our 
policy of protection.  It pinches a big 
hole in the wall of protection that we 
are ereciing.  If I am not mistaken, 
J say this preference will be the first 
British nail in the coffin of protection. 
I want therefore, that steps should be 
taken to put an immediate stop to 
preference on an imperial ground. Sir, 
we claim that we do not believe in 
spheres of influence.  We argue that 
as far as we are concerned any foreign 
influence in the economic or political 
field is a danger to peace, democracy 
and freedom.  Now. the hon. Minister 
cannot deny that imperial preference 
f reate.̂ a British sphere of influence 
in India and tlirough it we give a com
mercial concession in order to safe
guard British interests

The Minister  of Commerce ani 
Indnstry (Shri T. T. Krishnamachari);
They have given us similar conces
sions

Shri M. S.  Gurupadaswamy:  But
according to you, they are temporary 
and the balance of advantage lies in 
favour of  England.  Sir. when you 
follow a policy of protect ion... (Jnter. 
ruption.)

The Minister  of Commerce  (Shri
Karmarkar):  If my hon. friend does
not mind it  I would  like  to  be 
enlightened as to how this preference 
given to the United Kingdom  alfects 
our protected industries.  It only 
means that in regard to the goods that 
we import we import goods of British 
origin in preference to other goods, but 
how does  that affect  the proiaction 
given to our industries, because we 
fully take all this into consideration 
when we take protective measures?

Shri M. S.  Gurupadaswamy:  My
reply is that it i.s a matter of principle. 
It may or may not affect a particular 
industry now. It may not have affect- 
cd it before.  But It may affect It in 
future.  Therefore,  as a matter of

(Fourth Amendment)  52Q
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OSfad M. S. Gurupad̂ wamjr]

pî Bdple we cannot endorse ImpMel 
wetawMe «ny longer.  IHe h<»i. 
ISIî Mer could not coin a better word 
for Jit  How could he?  This exxH«»- 
Moo has a long hjiMwy.  It conveys 
certain tiiingB.  It conveys a mdicm 
of Britisb influence.  It showa that 
Britain wants to continue  ̂ econo
mic impeiialism and her hold over 
India.  I do not know why my hon. 
triud is flifting with Britain.  I use 
the word ‘‘flirting*’ deliberately.  Is 
im doing so because it is a country 
wat ruled over us for 250 jrears?  Is 
he doing so because of the long con
nections that we had witti Britain? He 
Jubilantly and grandiloquently justified 
the imperial preference. He said that 
It is not'in my way dishonourable, 
that it does not in any way affect the 
prestige of the country. Sir. I humb
ly beg to differ from him. It certain
ly affects the prestige of our country; 
It is dîonourable to us.  Still he 
might try to justify it on some grounds.

Sir, let me remind him that during 
fhe ciaissic days of Greece, slaverj- was 
•1̂ justified by Aristotle on principle. 
During  feudal  days  feudalism was 
Justified on strong grounds: so also 
Imperialism is Ibeing juttifled in many 
r̂ays. Di the same manner, I find the 
h(Mi. Minisipr just:fj*ing the Fj'stem of 
fteperial preference.

I may, in this connection. Sir, quote 
George Bernard Shaw, from my book 
"International Politics". It shows how 
the mind of the Britisher works, how 
the mind of Great Britain works, and' 
the Commerce Miîster should take a 
lenon from it.  This is the quotation:

"There is nothing so bad or so 
good that you will not find an 
lingHdiman doiiw it. But you will 
' never find an eîishman in the 
wrong.  He does everything on 
prittîle.  He  fl̂ts you  on 
ptflilotic pdndples; he robs you on 
business principles.  He enslaves 
. you on in̂ êrlal ittlndples.”

Mr. Depity-Slpeaker: Is it neeenaiT 
to go Into the duu«cter of Britishers 
iMre on • discussion of this Bill and 
ntfer to George Bernard ffiiaw?  I 
ttiiidc it is not correct on a platform 

this to go into ttie character of 
BdUons ' or kthelr Governments  and 
people.  It is very offensive. We take 
offence at even small matters, like the 
exhibition of a irfcture some«4iere for 
which the Governments or the people 
that country 'are not responsible. 

We writA to the embassy of that 
country asking, them not tO; exhibit 
I sudi jdctui«s. We are not ho'e speak- 
< Ing to otirsilves.  This Is a - world 
platform.  let us. therefote. not be 
offensive In ou? remarks about other

(jrovTth sn

nationk  It does not s ê any useful 
purpose.  Nor» do I tMnk is It rele* 
VBnt to . the question of imperial fnre- 
ference.  I can certainly appreciate 
a suggestion from tke non. Member 
that the question of Imperial piijeference 
has been agitating the minds of men 
and it is high time that Government 
appointed a Committee of this House» 
or composed of other non'-oflkials as 
well, to go into the matter.

So far as this Bill is concerned, the 
hon. Minister has already explained 
that a short period of’ extension is 
sought because the Tariff Commission 
was not in a position to go into the 
cases of these industries.  To say that 
the question of imperial preference is 
one which has been outstanding for a 
long time  and  there is unanimity 
of opinion that it is not favourable to 
India is one thing; to go into the details 
of each industry is another.  But to 
quote Bernard Shaw about a nation or 
particular set of, people is most irrele
vant.  I do not want such references 
to be made here by any person.  As a 
rule we ought to be chary of casting 
aspersions on foreigners.  It is un
necessary and irrelevant.

5?hri Nr*̂pbiai vAli.yrran'i):  May I '
seek clarification  on  a point,; Sir? 
Imperial prcferonce is a method of ex
ploitation  and  this exploitation has 
been carried on for a long time.

Mr. Deputy-Speaker:  It is not a
Question of exploitation. It is an 
offence to the  self-respect of our 
country to say that we are being ex
ploited  by  outsiders.  We are free 
agents—we can continue these pre
ferences or not.

Shri S. S. More (Sholapur): If it os 
a fact.

Mr. Depaty-Speaker: It is a fact. 
Hon. Members may think tliey a» not 
free.  I think I am free.

Shri U. S. Gompatewamy: Sir, 1 
quoted this passage not with a vifW to 
cast aspersions against any peoplC'Or 
any nation.

Seri Bansol (Jhajjar-Rewari)r Only 
to advertise his  perhaps.  ,

SM M. S. Gwapadaswaiiiy: I ttm
not here to advertise my bode either. 
I do mt canvass the hon. Membĉ t̂o 
purchase the book.
Anyway, Sir, it is enough for me If 
the nouse r̂ees that the continuance 
of im:̂rial preference is harmful to 
the nation, to the dignity of the people 
as wdl as to the economy of the 
country*  I want the hon. Minister 
to ̂ ke immediate steps to see that this 
siiiister system does not continue any 
long0t.
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> Yesterday I mentioned the factors 
fthould guide Governmehtir pro

tective policy: they are the period of 
protecti<m and the quantum of protec
tion.  It is said that the Tariff Com
mission could not find the time, suffi
cient time, to make detailed enquiries 
about tĥ industries, and so* there is no 
other alternative except to extend :the 
period of protection by a year or so. 
That may be a good reason, but I am 
Constrained to point out that if the 
time before the Commission was short, 
Govemment should have seen to it that 
the matter was gone into by the earlier 
body, the Tariff Board. ' Government 
has failed to do that; hence the neces
sity of bringing forward , this ad hoc 
measure.  A short period of protection 
does not do any good either to the in
dustry protected or to the Government. 
A longer period is always necessary 
-whenever we decide upon the protection 
of an industry.

I wish to point out that there should 
be planning even in the matter of this 
kind, and we must have a five year 
period or a ten year period of protect
ing certain types of industries.  That 
will give a better idea of our policy. 
Unless there is planning, in the matter 
of protection we cannot evaluate  the 
effects of a protective policy, which we 
are pursuing, nor can we be able to in
duce our industrialists to go on with 
their work of industrial expansion. Sol 
strongly urge upon the Government to 
have planning, planning for five or ten 
years.

Secondly, the quantum of prote?:tion 
is also very important.  I find there 
are complaints ât the quantum  of 
protection to certain industries is much;
I also find some complaint that it is 
not sxiflicient in the case of certain 
other industries.  The best way of 
raving this difficulty, again, is to have 
a planned ajqaroadi to the problem of 
protîon.

In thb connection I want to refer to 
one industry îch has not been 
touched upon by any Member so far, 
a  ̂liiat is the silk industiiy.  The 
siHc industry, as you know. I&rl ̂  in a 
crisis today.  All  the classes  who 
have definite parts to phbr%-ln the 
growth of this industry have .siiflered a 
terrible financial stram.  llie cocoon 
growers are not getting good pHce for 
their cocoons;  The price fiseed by the 
Tariff Board was, I thhik, Rs. 1-3-7 or 
so per lb, but the ruling price of 
cocoons  today is  somewhere about 
twelve annas per lb.  So the coooon 
growers today are uprooting the mul
berry Plantations in our parts. 
uproottng business, i.as already started:
If the Government want self-silfflcieî, 
in silk yarn and fabrics then thejr

should take immediate steps to see that 
the cocQon growers get proper prices, 
at least the price fixed by the Tariff 
« Board.  Even that price is inadequate 
when compared to the cô of pr<kiuc- 
tion of cocoons.  Anyway, if at least 
that price is assured and if the price 
of cocoons is stabilized at that level 
there will not be a danger of loss of 
cocoon  inroduction ̂and  consequently 
there wiii not be a danger to the pro
gramme of self-siiffidency which we 
have in view.

There is another kind of crisis that 
has enveloped this industry.  Many 
of the handlooms have closed their 
business because there is no demand 
in the market  for their goods, and 
many of the people have become un- 
em'̂loyed on account of this cẑsis. I 
beg to suggest to the hon. Minister 
here that some sort of reservation of 
silk sarees should be made to the hand̂ 
loom industry.  That may be neces
sary.  A sort of  protection to the 
handloora industry should take this 
from; that is * reservation of silk sames 
may be done.

Also as regards imports from foreign ‘ 
countries I have got one or two points 
make.  The Government in thê 

past has allowed indiscriminate silk 
ij7:ports from Japan, Italy and other 
cc entries.  As a result of this indis
criminate impart, thotigh there is pro
tection to this industry the prices of 
indigenous silk have gone down and 
ĥe stocks which are accruing in xnills 
una handlooms are not being cleared 
away.  There is no effective demand 
in the country for silk yam and fabricis, 
To meet this crisis I w«Qt ̂ e Govern
ment to stop further imports of silk 
yarn  and  fabrics  from  foreign
ccuntries,

I also want the Government to mini
mize the impoîs of artificial silk goods 
and yam. What we are seeing in the. ’ 
ij?dustry. is that natural siOc fîbrles are 
not purchased because th€̂ are costly.
So the miHs and the handloom 
have t̂ en to mixed fabrics. '"Thm - 
mix artificial yain with natural yant 
n̂d produce goods.  This is not of 
course economical in the long run even 
from the point of view of the tsonsu- 
mers.  . These  mixed  or  artificial 
fabrics, as you know, do hot 1  ̂Iĉ. 
That way, though the prices we pay 
for the pure fabrics are a little bit 
h(gher, in the long run they prove to 
be more economical The Gk>vemment 
should take steps to see that ttese 
various kinds of fabrics are matkm out 
prt)perly.  They «(hould be stamped. 
Mixed fabrics ai« today sold as pure 
fabrics.  Ttiat should not be allort̂ 
to happen.  An early ded̂on is 
necessaty to sample out the various 
'̂rieties of sflk goods,  ‘
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IShri M. S. Gunipadaswamy]
Sir, with regard to the flxa- 

tioi, oX coccKjfi prices 1 have to say 
:̂nethin£ more.  According  to the 
1949 enquiries the minimum prices of 
ccK i>ous and the labour charges for the 
i4\.uufacture of local  filatures have 
teen given at Rs. 1-1<0 and Rs. 8 per 
lb, respectively. But in my view the 
raU rixed for the cocoons is very low 
iviiJ tiie rates fixed for the latter is 
t.Kj high.  I thei-efore suggest that it 
wiuld k>e  better if  the prices  for 
<̂ccoons are fixed at not less than Rs. 
1-6-0 per lb. or R̂. 1-7-0 per lb. and the 
j-ate fixed for labour charges for the 
^manufacture of silk filatures is reduced 
to Rs. five or Rs, six per lb.  If this 
is done the minimum price fixed, at 
Rs. 32 per lb., for local filature will 
not be alTected in any way.  So a 
revision in this direction is necessary.

With regard to the activities of the 
'CeniTBl Silk Board, there is a feeling in 
.my mind, even after the Amending Act, 
that the Board is not functioning pro
perly,  The Board met last time here 
an Delhi and  1 read that they have 
made certain grants for research and 
sucte other things.  I  feel  that the 
Hki&p that is given by the  Board  is 
infinitesimaliy  small when compared 
"to the huijeness of the problem. More 
igrants are nei-essary.  Moreover,  a 
pitiper survey by the Government of 
the TBxact requirements of silk is calied 
for.  Now, the Government says that 
the country needs about four or five 
million lbs. of silk.  I do not think 
that is a reliable fî?ure.  In view of 
the fact that the demand has fallen, 
we have now to make a re-survey of 
-̂our requirements.  If we make a re- 
isurvey ot otnr requirements then̂ it 
nnay be possible for us to come to a 
ronclusion whether  we require  any 
jtoBport  art  alL  I have  made  a 
sonrey in my own way and I feel that 
import now is not necessary.  And 
our silk Industry is capable enough to 
produce all the requirements of the 
country.  So this preliminary survey 
should be undertaken immediately by 
ihe  Government  Normally cocoon 
growers grow eijrht crops in a year if 
theve is good rain.  I was told that 
in. fcNreign countries liice Japan and 
OiMia and Italy, researches have been 
ctmdudad and they have come to the 
conclusion that ten or eleven cropB 
may be taken in a year.  So the 
Garemment should utilise the know
ledge of foreign countries hi this 
regard.  Further I want to say that 
mulberry plantation suffers on account 
of lack of water, lack of rainfall.  In 
Mysore one or two factories have now 

 ̂ flttempted to supply water to mulberry 
fields by pumps.  They carry pump
ing sets along with diesel engines on a 
Joiyy. they go to villages and supply 
"wâer from the local wells to the 
mlghbourinV mulberry fields.  I want

Government to give proper financial 
assistance to this effort and encourage 
production of mulberry plantation and 
of cocoons.  By doing so we will be 
solving the problem of deficiency which 
we are confronted with and make this 
country self-suflicient in this particular 
industry. Sir, with these few remarks 
1 close.
Shri B. Das (Jajpu'*-KfHinjhar): Sir. 

last year, when the Tariff Commission 
Bill was being discussed  this House 
went into the details of the functions 
of the Tariff Commission and various 
apprehensions were expressed on the 
fioor of this House.  It was expected 
that the then Commerce Minister or 
his present successor—my friend  Mr. 
Karmarkar is here and he was hearing 
all these speeches—would examine the 
implications of ail these speeches.  It 
is most unfortunate that Mr. G. L. 
Mehta had to ko to  the diplomatic 
sphere.  My friend Mr. T. T. Krishna- 
machari watched Mr. G. L. Mehta be
ing stolen away by the External Affairs 
Ministry.  When we were discussing 
in 1951, wc had not the Tariff Commis
sion very much in our minds.  Then 
we had got a trained businessman, a 
versatile man as the future Chairman ■ 
of the Tariff Commission and if he 
would be there at least for three years, 
tiie Tarilf Commission would meet the 
anticipations of the Government and 
of the people at large, particularly of 
I hr* industrial  community.  Govern
ment suffers at time.s from weaknesses 
and the Commerce Minister was  no 
match lo the Prime Minister and Mr. 
G. L. Mehta had to go.  Last year I 
myself sounded a note of warning that 
no I.C.S. Administrator should be fixed 
as the Chairman of the Tariff Commis
sion.  My friend Mr. Krishnamachari 
had to praise Mr. Bhat. I knew Mr. 
Bhat as a Member of the old Legis
lative Assembly.  He was a very good 
man and an excellent Administrator 
and I think he was also Chief Secre
tary to the Bombay Government under 
our old friend Mr. B. G. Kher.  1 
think the Commerce Minister ought to 
make every effort to satisfy the inten
tions and hopes of the commercial and 
industrial conununity and Is seeing that 
the. best services will be rendered by a 
Tfiix«d Commission like the one  at 
present  constituted.  Yesterday  I 
heard objections were made to the 
Tariff  Commission  not  possessing 
full machinery nor has the Commerce 
Ministry the  machinery  to assess 
the requirements of the industry or of 
the consumers.  Sir, you know I am 
in this House from 1924 dealing with 
every tariff measure and I have sup
ported every protective measure but I 
am sorry to say I never anticipated 
that the  Commerce Ministry  today 
will follow blindly those traditions that 
are left behind by those who do not
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want that India should prosper econo
mically.  My friend, Mr. Guha yester
day said that we may give subsidy to 
f eriain protected industries. Certainly 
.subsidy is not new. it had been pjiven 
in microscopic quantity to some of the 
industries but our present Government 
and  its predecessors hav̂e failed  to 
explore that. I remembi'f the piotec- 
ti\'e tarifT. 1 rememijer the days when 
the susar industry was protected and 
wiien Government W'anted to levy ex
cise duty, there were howls in the 
As.sembly.  Protected  industries  do 
not like to pay excise duty although we 
have drawn excise duty on sugar and 
iron.  The previous Government ŵas 
not a national Government.  It  did 
not look to the consumjis’ interests.

Babu Ramnarayan  Singh  (Hazari- 
bagh West);  Not even this Govern
ment.

Shri B. Das:  This Government has
lo examine that.  That is  why ŵe 
have the Tariff  Commission.  The 
Tariff Commission is there to assess 
the recuirements of the country, for 
industrial development  and for the 
ronsumers cetting goods at the lowest 
nrice.  I feel dissatisfied on this point.
I would request  the  hon.  Minister 
who belonged  to the industrial com
munity in the past, when he was not 
a Minister, to appoint a Parliamentary 
commission. Let us define what should 
thc' duty of the Tariff C;ommi.‘'*sion. 

T>et  us  examine whether the TariH’ 
C>)mmission has got the proper machin
ery, the proper technical, commercial 
and intellectual surroundings to gauge 
and assess the requirements of the 
nation.

Shri T. T. Krishnamachari: I must 
engage a psychiatrist for the purpose.

Shri B. Das: I am not satisfied with 
the Tariff Comniission.  I will support 
you in any measure that you bring 
forward. But, you have no machinery 
to assess the needs of the country and 
the present Tariff Commission is not 
competent to help you in achieving 
your noble object.  You and I do not 
differ in any thing.  But, the machin
ery is weak.  I do hope that my hon. 
friends Mr. T. T. Krishnamachari and 
Mr. Karmarkar will have an expert 
Committee and if necessary appoint a 
Commission to see how the industrial 
gains of protected industries can be 
collected for the benefit of the consu
mers through excise duties. Whenever 
the issue has been  raised—I have 
raised it a dozen times—on the floor 
nf the House, there have been howls. 
If the intention of the present Congress 
Government is to serve all interests, 
they must not fight shy of the howls of 
the caoitalists  and industrialists thnt 
excise duties should not be collected

in a  larger proportion.  It  is  also 
lime now—I  am glad that my hon. 
iriend Mr. Tyagi  is  here—that the 
Finance Minister should disgorge some 
money.  The Finance Minister  does 
not disgorge money and always fights 
shy whenever subsidies  are  recom
mended by the Commerce Minister or 
any other Minister. That problem my 
hon. friend Mr. Tyagi, with all his great 
intelligence and acumen will have to 
examine.  He will find that that will 
be much better to the country than 
taxing a few motor cycle parts or 
raising the tariff on motor parts, 
whereas the production of cycles and 
motor cars will not be commensurate 
with the amount of revenue that the 
iion. Finance Minister is getting in the 
exchequer.

A few minutes ago. I listened most 
attentively  to your ruling over the 
discussion on imperial preference. My 
hon. friend Mr. Karmarkar observed 
yesterday that we are not dealing with 
imperial preference.  For some time 
now I am a man of high blood pres
sure. Whenever I see any reports o£ 
Conunonwealth  Conferences  where 
representatives  of  the  Commerce 
Ministry  will  soon  meet  British 
Ministers, I get upset.  The British 
Prime Minister Mr. Churchill has been 
all the tin>e saying that he will repu
diate Britain’s obligations to India.  I 
do not know' how he will ask the Bank 
of England not to pay the Sterling 
nnlances that our Reserv̂e Bank has 
deposited there.  But, we have heard 
this in the past few months; again we 
lieard it from that Commonwealth 
Minister—I forget his name...

•  Mr. Deputy-Speaker:  Is there still
talk of repudiation?  We have not 
heard.

Shri B. Das: Six months ago, before 
Mr.  Churchill  became the  Prime 
Minister, he had the check to say that. 
We have heard that from the Common
wealth Minister—I forget his name.

Mr. Deputj-Speaker: Have we not re
covered a large portion?

Shri B. Das: We have. That is our 
life line.  If that 600 crores we have 
got in England is knocked out, I think 
the planning will be dead and the poof 
Finance Minister will be weeping. But, 
that is not possible because Churchill 
and Co. will vanish from the Govern
ment of England.

The point I was saying is this.  The 
Commonwealth...

Mr.* Deputy-Speaker: Is Parliament 
concerned with their internal Govern
ment?
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Sliii B. Das: I am coming to their
so-called Commonwealtli policy where 
this RepubUc is unfortunately bejng 
tied up. That Commwiwoalih Muaster 
says. We shall have discussions on 
imperial preference. 1 am Ri atcjul to my 
hon. friend for this draft clausê which 
lPp»afĉ “of British manufacture , and. 
“not  of  British  manufact̂ .  I 
wish the word ‘British’ vanîes fr  ̂
our Statutes.  I know the hraitancy, 
I know the difficulty though I  ^

a  S'ft” M l„f̂  « W
the Government  of India wnen  m 
SSwers were given

J5l,v1hould ̂  partidpate m gmmon-

vantagesT̂ Are  j  national
mercial P®®P •  mdia no  national 
honour? Svays be dicated by

Reissue.  My ĥ . gend r̂ .̂ ^

he wastes

disgrace.

Sliri T. T. I do rot
jMropose to send.

ghri B. Dm; I am *a

present atives.

Shri Kamarkar.  They  are going 
themselves. *

ghri B. Das* I will you all 
Tyagi, to London; but I do not wish

{Fourth Amendmjtnt)
BiU
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Commonwealth" him to attend  this 
Conference. ’  ^

The Minister of Revenue and Ex
penditure (Shri  Tyagi):  There  are
not only this, but  many  Important 
matters also, and the Finance Minis
ter Is going especially  because  the 
matters sire  very  important  from 
many points of view.

Shri B. Das: Thapk you  very 
'much. All things are important But 
you are a brave fellow.  You were
the lion on  our side when you were
a non-official !
Mr. Deputy-Speaker: If by **yoû\ 
the hoii. Member means me. I am a 
timid man.

Members will kindly  address  the
Chair.

Shri B. Das: In the eventuality of
our Government not participating  in 
the Commonwqalth Conference, I sug
gest most earnestly and  respectfully 
and  allectionally to my friend  Shri 
T. T. Krishnamachari to appoint  a 

■ small Committees  to  look into  the 
assessment about the ;;ains to India 
over the S'>cnlled advantages of  ten
per cent, to certain  goods imported
from the United Kingdom, balancing 
it with the national humiliation, and 
the perpetuation of humiliation  for 
years to  come. I do feel  that the 
Government  should  shake ôI the 
yoke, commercial tyranny and domi
nation  the  United Kingdom. We 
may suffer for  one year,  but after 
that, our  trade  and industry  will 
prosper so  much  that we will  not 
regret for a moment, and we willleel 
happier that we have shaken off the 
tyranny  of the  English commercial 
domination.

Shri Nanadas (Ongole--Reserved— 
Sclv Castes): Sir,  protection  is acc
orded to infant industries so that they 
may withstand the cutthroat competi
tion from foreign countries and deve
lop. I too. like my hon. friend  Mr. 
Gurupadaswamy, believe in the tradi
tional saying iir this connection, viz., 
‘‘Nurse the baby, protect the young 
and free the adult”. Yet, 1 cannot 
believe that industrialisatipn of  our 
country can be brought about by pro
tection alone. Our present policy of 
protection is only a flrst-aid to allevi
ate the pains of the indigenpus capit
alists and  industrialists,  and  thus 
befool the country. It does not deli
ver the goods, but as it has come to 
stay, I wish to deal with some of the 
îonsistencies in our tariff policy.

First of all, I wish to deal with im
perial  preferences. Many  of the 
speakers  who preceded mo have, ex-
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posed the evils and inconsistencies of 
this imperial treatment meted out to 
British goods. I endorse the views of 
my hon. friends and ask the Govenj- 
ment why  this imperial  preference 
has  to  be  continued,  even  after 
achieving  independence.  During the 
British regime, the  imperial prefer
ence theory had systematically stifled 
the growth of our industries.  Then, 
of course, as a subject nation, we 
were helpless. But, now we are an 
independent nation having diplomatic 
and friendly relations with almost all 
countries of the world. It is a matter 
of shame that a  country like ours 
having diplomatic and  friendly rela
tions with other nations, should show 
favouritism to a  particular  country. 
I am afraid that it will adversely re
flect on our status as an independent 
nation. I therefore suggest that the 
time has come  when we must bid 
good-bye to imperial oreferences  and 
the like

Secondly,  Sir.  preferential  treat
ment is inconsistent with the  princi
ple of  protection. It  has  worked 
much aĵainst the  interests  of  our 
industries, and also our revenues. It 
will also ndvxrsely affect our position 
in the  international  field, as it  is 
undemocratic to discriminate between 
cne nation and another. Hence,  im
perial preference must be done away 
with at once.

At the very outset, I gave my sup
port to the protection, but my support 
is conditional. I am for giving...

Mr.  Deputy-Speaker:  The  hon.
Member may continue his  speech
after lunch.

LunchThe House then adjourned for I 
till Half Past Two of the Clock.

The House re-ossembled after Lunch 
at Half Past Two of the Clock.

[Mr. Deputy-Speaker in the Chairl

Shri Nanadas: Sir, I was speaking 
about protection. My support for pro
tection is conditional. I am for giving 
protection to Ahe national  industries 
on which the  Government ha« got 
control.  Ihdustries should be deve
loped  in our  own country  by. all 
means to wipe out̂ poverty  and to 
raise the standards of our people. But 
protection should not form a perman
ent burden  on the  community. It 
should be given to an industry for a 
specific  period,  as  an  emergency 
measure, and it should not be against 
the interests of the consumer, which 
are paramount in any industrial deve
lopment. But as I look into the Indian

customs tariff I am  constrained to 

believe that the tariff policy is one of 

conspiracy by the Guvernment and the 
industrialists against  the consumer.. 
In the name of developing the indig
enous infant industries the  Govern
ment have sacrificed the general inter
ests of the community to a handful of 
industrialists. It  should not  be so, 
the sooner we rectify the defect, the 
better will it be for our industries. 
The consolation that protection  will 
help our industries cannot satisfy the 
poor consumer. The benefit accruing 
to the industry by protection is going 
to increase the bank balances of the 
handful of industrialists and will not 
go to the community at all. Protec-̂ 
tion in many cases has beefi misiised 
for making easy profits.  •

Babu Ramnarayan Singh: Always.

Shri Nanadas: It has been fully ill
ustrated  by  my  hon.  friends Mr, 
Chacko and Dr. Saha. Hence I think 
I need not dwell upon this point any 
further. This kind of  indiscriminate 
protection  I oppose. For protection 
to be properly utilised, the State must 
control the industry; if necessary, the 
prolccted industry should be nation
alised so that  the  community  may 
reap the full fruits of protection. 
Hence protection should not be grant
ed or extended to any industry with
out  any  discrimination.  Protection 
should be extended only on the condi
tion of safeguarding the interests  of 
labour and the consumer. If this i3 
not acceptable to any industry,  then 
that industry should be  nationalised 
and then protected. The granting of 
unqualified protection to industry . in 
private hands is  absolutely undesir
able. because  past  experience  has 
shown that our Industrialists did not 
live up U the expectations ol the 
community. They have been weighed 
in the balance and found wanting; for 
instance, the textile industry, though 
it made huge profits, did not moder
nise the plants and raise the standards 
of the labour by  increasing . wages. 
Hence I suggest that protection should 
not be accorded to any industry with
out prescribing  the  standards  and 
conditions for achieving  the  above 
object.  Protection  therefore  should 
be conditionaL The main obstacle in 
the development of our industry is the 
inferior  quality of  the  home-mada 
manufactures.  In many cases, the 
quality has not  attained  prescribed 
standards, * so much so there is large 
prejudice in the market for* home
made goods. If protection is granted 
conditionally, the quality and stand
ards of home-made goods can be im
proved.  The  Government  therefore 
must t,*:*ke steps suitably to improve 
the quality, and standards. .
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(Shri Nu:̂adas]
The aim of protection is. to devdop 
our  indigenous  industries.  The 
question is whether this aim is 
•ed or not  To my mmd it aPPeâ 
1hat it is not. Protection has accorded 
a safe market for thê foreign  indus. 
Irialisls  in  India. The  h -n  Shri 
KrishraTiachari  was when
some of my friends pointed out  that 
the benefit of protection was enjoyed 
bv foreign industrialists. I 
him to disoute the statement by fact» 
and flsures on the capital invested,b> 
the foreigners in the protect̂ wp 
tries before and after 
are taxing the common man to add to 
the profits of a foreigner. Most of me 
indu-strie-; that are enjoymi protcctioi

are financed and h V'̂'̂con"
capital.  The  well-«stabhshed con
cerns of the foreign  countries  have 
-come to India and  started  âcton̂ 
just to counteract the effects of  pr̂ 
1601100 given to indigenous industries 
The ultimate result is °
srotecting the  indigenous  mdust̂. 
you are allowing
Ousted by foreign  industrialist.  For 
instance, the Swedish Match Company 
has successfully ousted the 
match industry when protection wa. 
Ĵant̂.  This kind of  mischievoî 
rystem of protection. I totally op̂ se 
I therefore urge upon the Government 
to devise ways by means  which the 
benefits  of  protection  should  not 
accrue to foreign capital, because the 
ultimate aim of the  l̂ ûstria-
Ust is not the development of our 
Indian industries,  but 
profits alone. His policy “„to 
fcay while the sun shines.  I* 
advantages of prot̂tion, cheap labour 
and raw materials are not th .̂ I am 
sure, many of the forŵ  industito- 
lists would not stay in India even for 
a  moment. As I ŝ d  ê Ûer, Jgie 
indigenous match  industry has been 
ousted by tbe Swedish compaiy;  »

Sffih SdSuy o* £e
T. 1. Cyde Company of Madars are 
sure to oust oor indigenous cycle 
industry from  the fidd. Ifte 
Industry. Sir. is
most important  protected Industries. 
The cycle is the poor mfiki s conjĵ- 
ance. It has become one 
important  necesswies of me.  It 
-comes next to food,  clothing and 
shelter. Even at the abnô l rates 
our annual demand for cycles is esti
mated at five lakhs. If the prices are 
reduced to a reasonable level, say, iw. 
100 or near albout, the demaM would 
be more than  ten  lakhs. Such  is 
i|bf Importance dt the cycle industry

in our country. But the cycle inda<»- 
try in India is made a pawn in tiie 
hands of foreign industrialists.  The 
cycle industry was first given protec
tion in 1947. Then the  rates  were 
24 per cent, ad valorem (preferential) 
and  36  per  cent, ad  valorem 
(standard). The rates were continued 
till April. 1949. Till then there  was 
no ‘̂»old îush* by the foreigners into 
this industr>\ but in 1949  the  rates 
were  increased  to  60 per cant, ad 
vzloreni (preferential) and 70 per cent. 
ad valorem (standard). Now the well- 
established and standard  companies 
of Britain. Raleigh and Hercules, have 
slowly made their way into India and 
have started their combines in India 
giving  an  Indian  colour to  them. 
Virtually, the Sen and Raleigh Indus
tries of Calcutta and the T. I. Cycles 
of Madras are the branches of Raleigh 
and Hercules of the U.K. They have 
c:>me here to  exploit  the  goodwill 
they built up during their regime in 
our country and to take advantage of 
the self-destroying and senseless in
dustrial  policy  adumbrated by  the 
Nehru Government. I do not know, 
Sir, whom this high protwtive policy 
is going to  benefit. It is  certainly 
not the indigenous industry  that  Is 
going to he benefited. I am sure the 
Protection Duty Bill helps the indus
trialists of foreign countries. I  am 
confident that the future  will  prove 
this statement correct. It is neither 
in the interests of the industry nor of 
the consumer that such a high rate of 
protection  is  granted to  the  cycle 
industry.

Prior to World War II, Sir, we were 
importing  bicycles  from  Germany, 
Japan and England. In  those  good 
olden days I  remember as a school- 
going boy the  price of a  Japanese 
cycle was only Rs. "25. Now the price 
has gone upto between Rs. 240 and Rs. 
325. The rise in price to a very large 
extent is due to the high protection 
duty. I do not find any justice to the 
consumer in this protection policy. The 
Tariff Board in its 1949 Report, Sir, 
says that the indigenous manufacturers 
of cycl̂ parts in the East Puniab and 
Bengal___
SurdMT A. S. SalialJBllaspuc) : On a 
point of order. Sir. Th# hon. Member 
is reading his  speech.  If he has 
brought it in writing, it is better that 
it should be given to you. It is not 
proper to read the speech. (Interruxh 
tion).

Mr. Deputy-ŜiMkur: T)ie h'>n Mem
ber is a’*;o able to speak.  I  thij.k 
he is referring to some notes.

Sardar A. S. Saigal: Always this is 
the thing. But I will obey the ord«n
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oi the Chair and the ruling you have 
given.
Mr. Deputy-Speaker: What if? We 
are not such extremely  high  parlia
mentarians with parliamentary experi
ence of 500 or 600 years. Youn« men 
have come here.  Let  them  learn. 
They will shake olf their nervousness 
for sometime. I am sure we are going 
to have parliamentarians  of a  type 
which the world has not  produced. 
Therefore, let the elders not be  too 
nervous about the young men  who 
have come here. I am extremely glad 
that the level of the debate is a very 
high one. The hon. Member may ffo 
on.
Sardar A. S. Sa>gal: If we are
allowed, we can also bring it in writing 
and we can deliver it.

Mr. Deputy-Speaker: So long as I 
sit in the Chair and so long as they 
speak relevantly—whether  they read 
or speak— will allow them to go on. 
I am not going to be merely a stickler 
to this. Even good speakers may not 
be able to speak ‘extempore’. We are 
not copying blindly what some other 
people have said.

Shri Ksrmarkar: On  a point of 
information, Sir. I may tell m.y hon. 
friend that the price of a good indi
genous cycle is Rs. 140 and not Rs. 250 
as he said.
Mr.  Deputy-Speaker:  The  hon.

Member may go on. He should be 
able to lift his  head  from time to 
time, (laughter).

Shri Nanadas: The Tariff Board in 
its 1949 Report says that the indi
genous industry in the East Punjab 
ami West Bengal is able to manufac
ture cycle parts to a very large ex
tent and it can meet the entire de
mand of the country if it is organised 
properly. But  now  the  protection 
granted to the cycle industry is work
ing against this indigenous  industry 
because the  indigenous  industry is 
not able to comoete wiih the capita
lists and the industrialists who have 
f'ome down  to  this  country  from 
foreign countries. Consequently, the 
protection is working against the in
terests of the indigenous industry. I 
wish that this class  of indigenous 
manufacturers should be given a sub
sidy so that they can stand up and 
compete with the  bi« industrialists. 
Also we can organise the cycle indus
try on a cottage industry basis where
by we can distribute the  beiieflt of 
the protectio.n to this industry to a 
very large number of workers instead 
of to a very few industrialists.

Secondly the  protection  given to 
the cycle industry is very high and 
not m the interests of the consumers.

The protection duty of 60 per ccnt. 
ad valorem (preferential) and 70 per
cent, ad volorem (standard)  is  very- 
high, particularly from the point of 
" view of the poor Indian  consumer. 
As I said before, Sir, the cycle is the 
poor man’s  conveyance. The  pro
tection duty has increased the price 
of cycles, thereby preventing the poor 
man from possessing  his own con
veyance. This is also  one of the 
reasons for the very  slow develop
ment of our industry. If the demand 
for a protected article is elastic then- 
that industry will develop. Of course, 
here the demand is elastic ts’-ovided 
the price is reduced to a reasonable 
level.
The  Government may argue,  Sir„

that Hind bicycles can be had with
in Rs.  150/- or so. But what is the
good?  The estimated  of the
Indian manufactured  cycle  is only 
three years whereas that of the Bri
tish manufactured  cycle  is seven 
years, besides its comfortable riding 
and fine get-up.  If we take into ac
count this fact, then it will be in the 
interests of the consumer  that  he 
should go  in for a  British  made 
cycle and not for an Indian  made 
one, even if the British make costs 
him Rs. 320/- or Rs. 400. It  is for
the simple reason that the home-made 
bicycles have not become popular in 
bur country, that the industry is not 
able to develop and expand.  So, in
stead of asking for protection,  the 
industry should concentrate  on  im
proving the quality standard; if that 
is done the industry can stand on its 
own  legs  and  withstand  the on
slaught of the cut-throat competition 
of the U.K.  If the industry  is not 
prepared to improve  its  standards 
and is not prepared to expand and 
if the industry lacks initiative  and 
finance, then the only remedy left is 
to  nationalise  that  industry in the 
interests of ike community at larger

Thirdly, to give relief to the poor 
consumer, the high protective  duty 
should be brought to the level of 1949 
and the quota system and subsidis
ing  the  indigenous  manufacturing 
companies of East Punjab and West 
Bengal and the like can be tried with 
advantage. I  am  confident,  Sir,, 
that the small manufacturers,  most 
of them, being skilled workers in in
dustry, will not dupe and disappoint 
us like the big industrialists and the 
profit-makers.  So, I strongly object 
to the giving of high protection to 
. the cycle industry which is dominat
ed by foreign industrialists, because 
it is not to the genuine industrialists 
that we are giving protection but to 
the foreign exploiters who have come 
to oust our people from the industry 
altogether and stifle the growth  of
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[Shri iVaiiadas]

nur industry. I have my genuine sus
picious about the joint concerns of 
Sen and Raleigh Industries  of Cal
cutta and the T.I. Cycles of Madras. 
I, therefore, want  the Minister  to 
provide this House  with  complete 
data regarding the  capital  invest
ments and the cost accounts etc. of 
Iheîe concerns.  While clarifying the 
position of Government, hon.  Shri 
Krishnamachari  had frankly  admit
ted that  this  Bill  is  only  an 
administrative,  routine,  extension 
and intended to give  sufficient time 
to the Tariff Commission to make 
thorough study  of the industry.  I 
fail to understand ‘ the  logic of  his 
statement.  The  Government  knew 
fully well and atso in advance that 
the prote'tion granted to the indus
try would expire on such-and-such a 
date. Then v.̂hy should not the Gov
ernment take nccessary steps to re
vise the protection granted to these 
industries  in time?  Why  should 
the consumers’ interests be sacrificed 
to the administrative inefficiency  of 
the Government?  I want an answer 
Irom the Minister.

Lastly, Sir, my hon. friends  Shri 
Bansal and Shri Ramaswamy  have 
pleaded for  long protection  to  be 
given to the industries so that  the 
industrialists may safely invest their 
money.  Obviously,  it appears  that 
they want long  premiums  and as
sured profits to the industrialists at
the cost of the consumers. They also 
seem to have forgotten the fact.......
Shri S. V. Ramaswamy  (Salem): 

Only with  regard to two items and 
not f̂enerally—sago and sericulture.

Shri Nanadas;  They also seem to 
have forgotten that an industry to
which protection î ̂given for a_ long 
time will become lazy and negligent. 
The result will be that the purpose of 
the protection will be nullified and 
the industry will come forward again 
and again for further extensions. So, 
in the interests of  the community,
protection should  be  given  for  a 
specific period and  that too  very
short. See the results, test the efforts 
that the industry has taken and then, 
if nccessary ru:l desirable, the pro
tection could b0 extended.  The in
terest.:̂ of the  community and  not 
that of the handful of lazy industria
lists, tho anti-social elements, should 
be the first duty of the Government.
Shri V. P.  Nayar  (Chirayinkil): 
Sir. on a point of information. A few 
minutes ago the hon. Minister told us 
that an indigenous cycle is available 
for Rs. 140.  I would like to  know 
what percentage of cycles  required 
for Government purposes  in being 
purchased  from  these  indigenous

makes and what  percentage is pur
chased from foreign  makes and at 
what rates.

Shri Karznarkar: I should like to 
have notice.

Shri  Morarka  (Ganganagar-Jhun-
jhuuu):  Sir, I have great' pleasure
in supporl'n̂.̂ this Bill, particularly 
because it extends protection for 29 
industries. If we accept the neces
sity of industrialising our country, we 
cannot get away from the fact that 
our infant industries have to be pro
tected during  the initial period as 
they  were  protected  all  over 
the  World  in  other  coun
tries  also.  I  cannot  understand 
the argument of the hon.  Members 
that protection is against the interest 
of the consumers.  After  all. unless 
there are industries in this country, 
whore  would  the  consumers  be? 
Without industries  there can be no 
employjnont. In any case, their de
mand would not be effective i.e.  it
would not be backed with  purchas
ing power.  Therefore,  to that ex
tent, even economically, it is  in the 
workers own interests and in the in
terests of the  consumers  that our 
countrĵ has its own industry.  Apart 
from this there  are  strategic and 
political grounds also  for self suffi
ciency.  I strongly  say that indus
trialisation of our country  is neces
sary even to remove  unemployment 
or to provide  employment  for the 
people, S) that the demand of these 
people cr*n be an effective demand 
Otherwise even if the goods imported 
here  from  foreign countries  are
cheaper than the goods manufactured 
here but if the consumers have not 
the money to buy what would be the 
use of that cheapness?

It is gratifying to note  that  the 
Commission has given protection  to 
as innny as 4."! industries on 60 -dif
ferent items. But I cannot help feel
ing that the policy of the  Govern
ment in giving protection  has been 
very halting, and, if I may >5ay so, 
very  insufficient.  Halting:  because
take the example of the  sericulture 
industry which has been  protected 
since 1934; the demand of  raw silk 
for India is about 40 lakhs pounds 
per year.  But even today the* indi
genous production is only less than 
three lakhs lbs. that is 1/13 or 1/14 
of our requirement.  The main rea
son why we cannot  go ahead with 
this industry or any other industry 
is the way this  protection is given. 
Protection is given in a very grudging 
fashion, sometimes for a year some
times for even less than a year, tt 
is given in a very insufficient quan
tity.  That is the main reason why
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the entrepreneurs  or the industria
lists cannot come forward to invest 
money in those industries and indus
trialisation cannot take place at full- 
speed. Therefore, Sir,  once Govern
ment accepts the necessity of indus
trialising the country, it must follow 
a bold policy and go full steam ahead. 
Unless and until it accepts this pro
position, the very effect of giving pro
tection would be defeated to a large 
extent.

Mr.  Deputy-Speaker:  For  how
many years was it given ir; the first 
instance in the case of sericulture?

Sbrl Morarka: In the câe ot seri- 
in the year

1934 and it was given for a period of 
only five years.

Mr. Deputy-Speaker; Does the lion. 
Member want it tor SOU years'*

Shri Motarka:  No Sir, I do not
want it for 500 years, t)ut I certainly 
want it for a period lor*̂ enoujfh for 
the industry concerned.

3 P.M.

We _had other factors besides pro
tection, factors likq  war v/hich help 
industries.  If it is  the  impression 
either of the House or of the Govern
ment that production in various in
dustries has increased  becau:>e  of 
protection, thevi I think it is a fal
lacious  and  erroneous  impression. 
Industries are helped not merely  by 
protection, but by other factors like 
international scarcity of commoditie.'?, 
the exchange  di/TicuHic's  anri  the 
hcensmg system  which is  followed 
by various Governments etc*.

Sir, one of the speakers who pre
ceded me said that the industrialists 
have not come up to the expectations 
of the community and mainly because 
of that the textile industry whi*.*h de
veloped on  account  of  protection 

to it, and which  made hûe 
profits during the war and Dor>t-war 
year5, had not  even modernised its 
machmery or increased the wâges of 
labour.  So far as modernisation  of 
machinery  is concerned, I want to 
inform my hon. friend that as soon 
as the war was over,  and capital 
goods that is textile  machinery  (in 
this  case)  became  available,  the 
I-idian textile industry  placed huĵe 
orders with firms abroad and most of 
the spinning machinery  in the tex
tile mills in this country was moder- 
luced.

In regard, to weaving  machinery, 
tny hon. friends will realise that the 
mam improvement that is possible is 
W introducing automatic looms.  If

automatic looms are  introduced in 
the country, ne  can visualise  tHe 
consequences ot it. vwitJi  auiomauc 
looms, one person who is now work
ing, i wo or tour looms, will be able 
to look alter as many as 2̂ or 30 
looms,  laai would  result in mass 
unemployment,  it is  a proposition 
whica wouia never De accepiaDle to 
any Government or even any ot the 
truac unions in tne coimtry; nor is 
it necessary from tr̂p pomt ot view 
oX the economy of tne country.
Sir, the main  grievance which I 

have agaizist the working  of  the 
Taritf Commission is that after iprant- 
ing protection, the Taritf Conunission 
completely lorgets about the industry 
to wnicii protection has been granted. 
It does nut go into the  qualitative 
control 01 me products of thfft indus* 
try. iNow mat we are going to Jive 
protection not omy to tne consumer 
gooas  industry  Hue  cotton lextiies, 
sugar eic. Dui .also  lo capital goods 
iaaustry like textile macniriery, oeit- 
mg, picKers, etc., it is ver> essential 
that some sort of quality control is 
exercised,  it we  allow any inelflci- 
ency in the quality of capital goods, 
the result Wouia be tnat  the indus
tries wnere tnese goOds are used will 
become  inherently  ineflacient  for 
years to come.

[Mr. Speaker in the Chairl  '
1, therefore,  very,  stiongly  urge 
tnat me  Commerce  and Industry 
M nistry suoula give instructions and 
directions to the /laritf Commission 
to exercise stricter vigilance on the 
quauty oi  me products  produced, 
oir, It is unioi'tuaate tnat tnis Coift- 
mission nas not got enouga technical 
start to exercise any aetaiiea  super
vision.  So, I recommend  that the 
Commission saouid appoint  or es
tablish a Directorate loi Inspection, 
consistmg of experts, and tecanicians 
so taat they may exercise  proper 
quality control, particularly  on the 
technical side and lay down  stan
dards  tor  the  manufacture  of 
macmnery ana spare pans.

Sir,, much has been said in this 
House about foreign participation in 
Indian industries.  We know that if 
we have to produce highly technical 
things, we will have  to depend on 
foreign cooperation.  The foreign in- , 
Gustnaiists wno are aâ âncea nave a 
Whip in their hand: they can dictate 
their terms and it is up to Us to ac
cept them or to rcjcct them. , It is 
for our own benefit, for the sake of 
industrialising the country, that we 
acc-ept  taeir  terms.  Sometimes 
those terms are unreasonable,  but 
still in the larger .interests of the 
country we have to  accept them.
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rhere  nothlQj;  wroni; In having 
foreign cooperation, on a profit-shar
ing basis or royalty basis, for deve
loping our industries.

Shri Bansal:  Even  where indus
tries have been established here?

Shri. Morarka:  The choice before
Us is not whether to have foreign co
loration  or not; the choice before 
us is whether we want to industria
lise this country or not.  I do not 
see anything wrong in having foreign 
cooperation on a limited basis or for 
a limited period during which  we 
ran  perfect  our  industries,  after 
which it may be dispensed with.
Shri S. S. More:  Sir. the subject

which we are discussing is of very 
vita: imp')rtf)nc*e ♦o  country  at
large and several  Members  have 
contributed their share on this  im
portant measure.

An Hon. Member:  On a point of
order. Sir, can a Member speak twice 
on the same Bill?  So far as I re- 
manber...........
Several Hob. Members:  He only

interjected.
Shri S. S. More: Sir. before I pro

ceed to offer my comments on this 
Important measure.  which  affects 
some of our basic industries, parti
cularly the cycle industry, I should 
like, by way of a preliminary,  to 
reply  to some of the  observations 
which the hon. Minister in charge of 
Commerce and Industry was pleased 
to make yesterday.
 ̂ Ho was paying very glowing com
pliments to the ex-Chairman of  tho 
Tariff  CommiSision and  I entirely 
agree with him.  Then he proceeded 
to refer to the new person, who has 
been called upon  to* shoulder this 
responsibility.  When I refer to  this 
particular subject. I do not want to 
make any sort of one-sided criticism 
against a particular  individual.  In 
this respect I am only discharging 
a responsibility which I own to this 
House and to my constituency.  Sir, 
let me in this connection quote sec- 
ôn 4 of the relevant enactment, the 
Tariff Commission Act 6f 1951. Sec
tion 4 says: ̂
**4, Qualifications  for  mem
bership of the Commission.—̂The 
person?; to be appointed as metn- 
nerc of the Commission shall be 
men  of ability,  integrity  and ’ 
standing who have shown capa
city in dealing with problems re
lating to commerce or industry 
or in administration or who have 
special knowledge in any matter 
a<; renders them suitable for ap- 
polntn̂ent on the Commission.̂

When the hon. Minister was  re
ferring in very complimentary terms 
that he wac very fortunate in decur- 
ine the services  of  somebody,  I 
naturally asked him,  in air inno
cence, whether  he is qualified  to 
hold that particular post.  Sir. I do 
not want to ttust my  memory on 
thi« particular issue.  I would rather 
refer to the reoort of the official pro
ceedings.  “Does he know  anything 
about industries?”  that  was  my 
Question. I believe. Sir, in view of 
this particular section  4 I was en
titled to makê that enquiry, because 
it is a very responsible Commission 
that we have appointed, a sort  of 
technical commission on \̂hich per
sons  with  technical  ability  and 
tf‘T’hnical skill are  rpouired  The.v 
nro in charge of the whole industrial 
future  of this  country.  Therefore 
the greatest care ought to be exer
cised  by Government  in selecting 
persons for this responsible  Com
mission.  So, my  query was a per
fectly innocent Iquery.  But  some
how it proved a sort of red rag to 
the Minister in charge and he said; 
(I am quoting his own wcwds): *‘a
little more  than  what  m.y  hon. 
friend does.”  I .do not know.  Sir, 
whv hf» was pleased to bring in my 
personality.  I may say very frank
ly that, though I do not belongs to 
the Gandhian  school. I have  the 
goodness  to acknowledge  my own 
limitations.  I do say that that way 
I am very poorly qualified.  But the 
ouestion that I  would like to ask 
pertinently in reply to the imperti- 
neni answer that was given to me is, 
"‘When has Mr.  More  become  a 
measuring rod for making Govern
ment appointments?”

Shri T. T. Krishnamachari: That is 
your unfortunate day.

Shri S. S. More: My hon. friend 
has been here for a pretty long time, 
and I was not present  when this 
legislation was passed. I was imagin
ing like the simpleton that possibly sec
tion 4 prescribes qualifications for get
ting persons more eminent than and 
possessing qualifications  superior  to 
those of Mr. More. I therefore scan
ned the section, but  unfortunately 
my search for truth did not reveal 
anything.  Even this would not have 
broken the camel’s back, but this is 
what he said further on. “Unfortu
nately for  the  hon.  Member  Mr. 
More we happen to be in power and 
we think that he is  qualified.  He 
/ has got to accent it.** With all humi- 
/  lity, I very strongly protest against 
that particular  remark.  You,- Sir, 
'have been saying that we have  to 
build up parliamentary  democracy.
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Even in your first speech, you men
tioned that we should  observe the 
convention*; of  other  Parliaments, 
particularly the Mother  of Parlia
ments.  Now. what is the treatment 
accorded  to jOpposition  Members? 
Mr. Bhatt comes from my own pro
vince and I am oroud of Mr, Bhatt. 
I am equally  proud  of Mr. G. L. 
Mehta, because he also  comes  from 
Bombay State to  which I belong. 
But  I am not looking at the matter 
in a parochial or State-wise manner. 
If a person is to be appointed to an 
important Commission 9f this kind, 
the main test  should  be his  own 
qualification. That is why I enquired 
about the qualifications of the indi
vidual  in  this  case.  But  Mr. 
Krishnamachari  has  a  different 
notion about  parliamentary  demor 
cracy.  He seems to follow the dic
tatorial line.  After all, what is the 
function  of the oppositionŝ I be
lieve it is to criticise the Government 
and keep the Government  in  its 
place, whether that Government be 
4ip to the mark or not. We are try
ing to help the  Government  and 
collaborate with the Government.  I 
âve my wholehearted support to the 
Estate Duty Bill.  Unfortunately, he 
says “We are in power and unfortu
nately for Mr. More.......” I do not
k«ow whether it is unfortunate for 
Mr. More or. it  is unfortunate for 
the country,
Babu Ramnarayan Singh:  After
all. Mr. More is a part of the coun
try.  .
Shi’i S. S. More:  I believe.  Sir,
that people who float under the ban
ner of' Mahatma Gandhi,  who was 
always ready to give full considera
tion even to the meanest  country
man of his, ought ‘ to adopt an atti
tude different from this  dictatorial 
one.; When Mr. More  was raising 
the question, he was not doing it .on 
4ns own count, but ho was speaking 
.for the people of his country.  You 
may .choose to ignore Mr. More, but 
the pieople ar̂  there.  They must 
deyel’op a confidence that the  ap
pointments are made  by the party 
in. power on the .basis of merit and 
not on the basis of  favouritism, 
nepotism etc.  They should  know 
that nobody is appointed because he 
is somebody’s son-iri-law or brother-̂ 
in-law..  Hugfe- amouiits  are taken 
. •from the pockets  of the common 
man.  Therefore, while Mr. Krishna
machari may not be under any obli
gation to satisfy Mr. More personal
ly, he has to satisfy the country.
Sir, when the Congress was in the 
wilderness we were with the Cong
, ress, but there  are  certain  very 
clever people who manage to remain

always on the side of power.  They 
have now chosen to join the Cong
ress when the Congress  has come 
into power.  If this is the attitude* 
—and I speak with the greatest pain 
and anguish in my heart—and if they 
persist in this bureaucratic and Bri
tish brand attitude, then they will 
have to vacate their seats.

Babu Ramnajrayan Sinsh: When?

Shri S. S. More: In this connection 
I may refer  to what Lord Curzon 
speaking in the House of Commons 
in 1892,  said.  He  ridiculed  the
Congress. He said that the Congress 
consisted of a few representatives ol 
the educated few and it represented 
a microscopic minority in the coun
try.  He advised the House of Com
mons not to take its obiections ana
criticisn̂s  seriously.  Curzons  have
gone.  The streamlet wiucn 'laa its
origin in the year 1885  subsequently 
became more mighty and  .̂vecping 
than the Ganges in floods. Maxwells 
and Craigs have gone.  They have 
gone physically.  But the bureauc
ratic mentality  persists.  Therefore. 
I submit with all humility that we 
on̂ the opposition  side  should  be 
treated more fairly.  If you are out 
to create another pariah  class and 
you treat the opposition Members as 
pariahs, we cannot help it..........
An Han. Member:  No. we  will

fight back.

Shri S. S. More:  Somebody Says:
“We will fight back”.......

Shri  Gadfifil  (Poona  Central): 
Now, tome to the 'TarifT Bill.

Shri S. S. More:  My hon. friend
says  “Come to  the Tarifl* Bill.”  I
think I am perfectly relevant.  ’

Dr. N. B. Khare (Gwalior):  But
this is also

Mr. Speaker:  Let the proceedings
be taken a little  more  seriously. 
There is a good  deal of point in 
what he says and let him go on  in 
his own way.

Shri S. S. More:  Thi.s sort of at
titude discourages criticism.  It de
precates comments—even reasonable 
an-i ::;ensible  comments  from this 
iido. The Deputy-Speaker when  he
was in the Chair  paid us a corppli- 
ment by saying that the debate has 
been keot at a very high level,  I
accept that compliment, and  since 
Mr. Gadgil wants me to say  some
thing on the Bill, I shall leave the 
unpleasant part.  I would only con
clude this portion by saying that the 
less intoxication of power the trea
sury benches have, the better  the



545 Indian Tariff 14 NOVEMBER 1952 (Fourth Amendment)  546
Bil(

[Shri S. S. More] 
atmosphere in the House is likely to 
be.
Sir,  in the statement  of objects 

and reasons of this Bill it has been 
stated that this Bill seeks to amend 
the first  Schedule of  the  Indian 
Tariff Act in order to continue pro
tection to certain industries on the 
advice  of  the  Tariff  Commissiou. 
This Tariff Commisssion is  the  suc
cessor  of the Tariff  Board.  That 
Board had come into  existence in 
1934.  It should  be conceded that 
the present Tariff  Commission  has 
got  wider  and  more  important 
powers than its predecessor.  There
fore,  when it  makes  recommenda
tions.  Government  take  prompt 
steps to give statutory effect to them. 
But we should  go to the root  of 
the matter.  Can we place unthink
ing trust  in its recommendations? 
Under section  4 the Commission is 
to consist of not less than three and 
not more than five members.  Since 
its creation, this  Commission  has 
been assigned various  duties  and 
functions and in the report of  the 
working of the Tariff  Commission, 
we are given short summaries of the 
Commissfon*s  reports.  It  is  very 
creditable so far as the quantity of 
the  outturn is concerned.  I would 
compliment  the  Commission  and 
say that they have done “mass pro
duction*’ of these reports.
It came into existence in January, 
1952 and during the ten months of 
its existence it submitted  nine re
ports. leaving aside other reviews. My 
submission is that the oetsonncl of 
tĥ Tariff Commission is very small 
and you will have to ask the question: 
was it competent enough, had it suffi
cient personnel, time and staff to go 
possibly into the Himalayan data re
lating to the different industries (be
cause forty-two industries are getting 
protection now), did they  have the 
necessary equipment for sifting and 
analysing  the  whole  mountain of 
data?  My submission is, looking to 
the reports, that it is impossible. My 
hon. friend Prof. Meghnad Saha made 
out a point yesterday that the Tariff 
Commission is much more guided by 
the vested interests of the  industry 
than the genuine interests of the com
munity or the much needed  interests 
of the consumers.  I should like to 
support him.  '
By way of illustration I will  take 

only one industry, the cycle Industry. 
As one of my friends  has aliêdv 
stated, this ?ndust’v cot *ts first pro
tection in 1947. That protection was 
granted to it on tbo report f>f the 
previous Tariff Board which was sub
mitted in  1946 and the 24 per cent. 
ad valorem revenue duty was convert

ed into a protective duty. Then there 
was another detailed enquiry the r̂« 
port of which was submitted in Janu
ary 1949, and it is now n public docu
ment. What do we find here? I have 
gone through that report of the larifl 
Commission from cover to cover and 
the unfortunate impression I had from 
reading it was that the enquiry by the 
Tariff  Commission  with respect  at 
least to this particular ifidustry, name
ly the cycle industry, was very super
ficial.  It was more in favour of t-ie 
vested interests than in favour of the 
country’s interests or \ne consumer’s 
interests.
Sir, I  will support my contention 
by citing some fai’ts.  In finding out 
what percentage of dûy is to be levi
ed and what expecta'/.ous are to be 
laid down at the time of levyinj the 
duty, two factors have to be taken in
to account: what is the total demand 
in the country and what is the pro
ductive capacity of that particular in
dustry, and after granting the protec
tion by what stages can the gap bet
ween the supply and demand in the 
country be narrowed ddwn? The pre
vious enquiry of 1946 had n̂id that 
the total demand in this country for 
cycles of ordinary  size, that is 
inches, was close in the vicinity of 
six lakhs. In paragraph 8 ot the 1949 
report it is said:

*'In estimating the demand for 
bicycles In the country the pre
vious  Tariff  Board  anticipated 
that the demand in the post-war 
oeriod would be much larger than 
in the "pre-war period.  In arriv
ing at this conclusion the Board 
made allowance  for the unsatis
fied demand  of the  war period 
and eventually it came to the con
clusion that  possibly  six lakhs 
would be the total demand.”
In soite of this verdict of a previously 
constituted and competent body, name
ly the Tariff Board, and m spite of 
this figure being  supported  by the 
so-called traders In  this  particular 
Industry, namely, that six lakhs  and 
more Is the demand, this Tariff Com
mission at this particular time came 
to the conclusion “well, whatever the 
previous Tariff Board may laid down, 
whatever may be the evidence of the 
traders or importers In this particular 
commodity, the total demand is some
thing like three or four lakhs”, ana 
that is what is accepted by Govern
ment. In the note that has been cir
culated to us Government have  ac
cepted this position wherein the Tariff 
Commission say that “the indigenous 
demand has been estimated at 3f« 
lakhs for 1950-51  and 4  lakhs for 
1951-52”.  This under-estimation was
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noi without any ulterior purpose. The 
industry was out to show that  they 
were in a position to satisfy the in
digenous demand. Though tfieir produc
tion was much less  they wanted to 
give the impression to the Tariff Com
mission ‘well, if  you  give  us this 
protection, and at the high rate that 
We are demanding, possibly we shall 
be  able  to  satisfy  the indigenous 
demand, so that the gap between 
indigenous production and  demand 
may go  on  narrowing  down  to 
the point of  elimination in  a very 
short time’. But that is wrong. Accord
ing to the figures  that  have  been 
furnished to us, in 1950 two full-fledg- 
ea units were operating, namely the 
Hind Cycles and the Hindustani Bicy
cle Manufacturing Corporation. Their 
total production in 1950 was 1,05,251 
cycles.  The  total  demand at  that 
particular time, if we accept the find
ings of the previous Tariff Board, was 
six lakhs.  The total production, as I 
said, was 1,05,251 that is to soy, one- 
fifth of the total demand or less than 
that. In 1951 it rose only by 22,000. 
The production was 1,27.213.  And in 
the four months up to April, 1952 
has been 44,708. Trebling this figure 
we shall oe somewhere in the \ icinity 
of about 1,30,000 w'hile the Tariff Com
mission itself  has  accepted, and  1 
need not repeat it, that the demand for 
cycles, which is a  very  convenient 
vehicle for the common man, the man 
with a lean purse, is going on increas
ing.  That is their own verdict.  My 
own submission is that 1,30,000 cycles 
will not be enough to satisfy the in
digenous demand (which is some where 
in the vicinity of six lakhs and is pos
sibly further expanding).  Therefore 
we must compute whether  this in- 
austry can supply our requirements 
even at these high rates of duty.
My submission is that according to 
this report the cost of production of 
an indigenous cycle, after making all 
allowances, is something like Rs. 145 
while that of a cycle coming from out
side, without the duty, is  something 
like Rs. 83.  The heavy duty which 
we have imposed is making the im
ported cycle costlier, something like 
Rs. 237 if we read the retail prices and 
other prices which have been supplied 
to us. So if a common man wants to 
purchase a foreign cycle, whether of 
British or non-British origin, the price 
of it will be somewhere near Rs. 230 
or beyond that due to the excessive 
duty.  And what is the cost price of 
the indigenous cycle? My hon. friend 
Mr. Karmarkar said that the indige
nous cycle costs Rs. 137 or something 
Uke that. And what is its durability? 
The 1949 report says that the indige
nous cycle will not last three years 
while a foreign cycle lasts six or seven 
years; Even that is an underestimate,

Bill
I can say it from my own experience. 
But accepting these figures, I have to 
pay Rs. 137 for a cycle which can last 
only three years—leave aside the in
convenience, leave aside  the heavi
ness of the frame, the weakness of its 
various parts and the repair charges 
that one has periodically to incur. Per 
annum the repair charges will be some
thing like Rs. 40 while  the  otHer 
cycle which may cost something morê 
about Rs. 230, may last for seven or 
eight years without such expenditure. 
Even after seven or eight years if you 
sell it, it will have some selling price. 
Somebody may go out to purchase it 
at least for Rs. 20, Rs. 30 or Rs. 50 
so that part of the capital can be re
turned to you.  Sir, the only point 
I am interested in making out is that 
this cycle industry has become the 
vested interest of some few factories 
and they are persuading  the Tariff 
Commission and Government by diffe
rent means to levy very heavy duty 
on foreign products. The  result  Is 
that we are not getting foreign cycles 
at cheaper prices. My friend referred 
to the period he was going to the 
school and he stated that he was in 
a position to purchase a cycle of a 
foreign make for something like Rs. 
30 or Rs. 40.  Those good old days 
have gone. Now, Sir, Mr. Krishnama- 
chari is in  power.-  We should not 
dream of the past, we should look to 
the future and my submission is that 
the Tariff  Commission,  when they 
recommended  an  increase of  levy 
from 24 per cent, preferential to 60 
per cent, did not take  into  account 
the interests of the consumers so that 
artificially by this policy the prices 
have been raised beyond the purchas
ing capacity of the masses which is 
already  going  down.  Take  the 
common  man  in the  street,  he 
cannot go on without a cycle.  We 
have given a sort of an assurance in 
the Constitution that we shall try our 
best to raise the standard of living 
of the people. If the cycles are artifi
cially made to go higher in price the 
result is that from the common man’s 
budget a larger slice will have to go 
for the purchase of a cycle because he 
cannot go to his office without a cycle 
and he cannot get his monthly salary. 
The result will be that his budget on 
food and other essential articles will 
naturally be  depleted.  Instead  of 
raising the standard of living we shall 
be responsible for lowering the stan
dard of the life of that man and there
fore I submit. Sir, I need not make any 
further comments that the Commission 
is not properly equipped.  Mr. Bbat̂ 
is to be the Head of that Commission. 
My submission is that he is not quali
fied under section 4. When this parti
cular measure, I mean the Tariff Com
mission Bill was referred to a Select
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Committee, the Select Committee was 
very particular  to remark  that no 
I.C.S officer, no Government servant 
should be employed. Technically Mr. 
Bhatt is not a Government servant. 
At present he has retired from ser
vice but that will be, Sir, abiding by 
the law in letter but violating it in 
ispirit.  My  friend,  the hon.  the 
father of the House. Mr. B. Das. when 
he spoke on the 21st August, was very 
particular.  With  your permission I 
should like to reproduce his words. I 
am reading from the proceedings of 
21st August. 1951, column 1048:

“There is a glamour for the Gov
ernment of India, even now. to ap
point I.C.S. officers as Chairman 
of Commissions.  I ask Govern
ment not to fall into that trap. We 
did not appoint an I.C.S. officer as 
member of the Planning Commis
sion, though the Finance Minister, 
an ex-I.C.S., is a Member of the 
Commission by virtue of his being 
in the Cabinet.”

I have  nothing to  say  personally 
against Mr. Bhatt. I have the greatest 
regard for him but I have serious ob
jections to his appointment not due 
to any personal grounds but he hap
pens to be a member of the I.C.S., the 
bureaucratic machine which had been 
formed  by the  British  Imperialists 
to serve the interests of the vest
ed  interests.  A  man  of  that 
mind  who  has  all  along  moved 
in that particular groove will find it 
very difficult, even if he makes an 
eflfbrt, to get out of that groove and 
try to serve the interests of the consu
mers. I believe as Mr. B. Das said in 
very feeling terms that Government 
should appoint a person who has come 
from the masses, who has the interest 
of the nrrasses in his heart, who feels 
that he should cry with them—such a 
sort of man should be appointed as 
the Chairman of this particular Com
mission.  Our industrial development,
I do concede, has to be catered for 
and protective duties «re absolutely 
essential.  I do concede that point. I 
am not prepared to treat the different 
manufacturers as my enemies.  I am 
preoared to look  uoon them  as a 
national class of people who are serv
ing the interests of this country but 
the greatest  watch will  have to be 
kept. Their activities will have to be 
watched with the greatest  vigilance, 
with the greate.st foresight and with 
the greatest sympathy for the masses, 
and an ex-I.C.S officer, with all  my 
personal regard for him, will  hardly 
serve that puroose.  Congress  will 
take into consideration their past de
clarations, thefr past shoutings aga!nf;t 
the I.C.S. people, and will meiid their

way and appoint as Chairman of this 
Commission someone wno can com*-
mand the confidence of the country. 
I again thank you. Sir, for  the  op
portunity that you have given me.

Ill : ̂nrr<rRr

anft (TariffBill)
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Mr. Sîaker: Order, order; let him
proceed in his own way.

msr TW5!Tnq«r ftf?: wt=̂ ̂ ̂

5ft inr t ̂ I ̂   f̂t̂T Tfr
 ̂ sftr ̂ft̂  ̂% sn̂'̂Tw % i>̂di  ̂I

[Mr. Deputy-Speaker in the Chair2
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Mr. Deputy-Speaker: Whenever a
reference is made, however jocularly, 
there are ways of expressing good 
humour in the House. Nothing should 
be said which would offend the feel
ings of any section of the House. That 
is all that I would appeal to hon. Mem
bers. No doubt, w6 ought not to be a
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little too serious, though occasionally 
we have to  be serious  also:  But,
humour ought not to descend to any 
kind of vulgarity which would offend 
any section of the House.

ITWMinnTTW

(vulgarity) «ft ?ft 
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Sim  Velayudhan  (Quiloa cum 
Mavelikkara—Reserved—Sch. Castes): 
Sir, I was listening with great interest 
to the disc ussions» and I feel we have 
had a lot of discussion  on this Bill. 
However. I wish to contribute one or 
two new points.

i remember well that  when some 
of the amendments regarding * tariil 
came previously before this House as 
Well as the provisional Parliament, I 
had occasion to speak. Now» when the 
discussion was entering into a new and 
interesting  stage,  I was  wondering 
whether any of the Members here criti
cising the hon. Commerce Minister or 
for that matter, the Government itself, 
were against protection itself.

'There is a history behind this pro
tection, and I do not know whether 
many Members have read this history 
at all. During the time of the British 
Government, they were always trying 
t̂ stifle national  industries in  the 
country and to suppress the Indians 
v̂ho had entered the field.  When 1 
read the report already submitted by 
the Ministry I found that before the 
war we had only about a dozen indus
tries which were given protection, but 
now we are having more than 40 in
dustries to which we have consents I 
to give protection. Why did the Gov
ernment find it necessary to give pro
tection  to thesê industries?  When 
we  criticise  protection,  I  think 
we  are,  knowingly or  unknowing
ly, resenting private enterprise in the 
country.  Of course, there is a kind 
of psychological  resentment  in the 
country against private enterprise be
cause we had inherited an imperialist 
economy, but after independence, we 
have reached a new stage, and now the 
country is free to have its own indus
trial  development. And I  must say 
with great satisfaction that a large 
number of educated and middle class 
people have come forward, and have 
taken to industrial enterprises in India. 
I must also say now, as I have said be
fore. that in India there is great scope 
for private enterprise. It has not only 
great scope, but I think that for an
other ten or fifteen years, no progress 
of industrial development in the coun
try would be possible without private 
enterprise.  Whether we have a capi
talist, Socialist or any other economy, 
I think private enterprise has got a 
place in India  because wf  are two 
centuries  backward  in  -dustrial 
development.

Shii B* Da*: Thank you very much.

Sbrl Velayodhaii: Therefore,  when 
we *̂ave protection to an industry, 
the main consideration  we had in

mind was  to. pr*event  competition 
from  foreign  markets. Ot course, 
foreigners had done it formerly. Now 
we are giving protection to tnese in
dustries, and we must know how this 
protection is used by the industries: 
whether there is development; whe
ther protection has been used in the 
interests  of  the consumer.  I  think 
the majority of the industries to which 
we have given protection have justi
fied the protection, but some of them 
could not. 1 could not get the detail
ed reasons /or that in this report, but 
there must be reasons for the weak
ness of these industries.

We always complrin against foreign 
investment.  Of course, nobody wants 
foreigners to capture India through the 
back-door. The hon. Commerce Minis
ter said the same regarding imperial pre
ferences, He was a little shy regard
ing that, but this House has previous
ly expressed itself  vehemently that 
imperial  preference  always  went 
against the interests of the Indian in
dustries.  Therefore, it is high time 
for the Government to scrutinise this 
once for all and see how it has serv
ed the country, and how a future re
organisation or a pact betw’een Great 
Britain and India will serve  our in
dustrial development.

4 P.M.

The Pakistan  Gk)vernment has re
organised and re-planned its imperial 
preferences.  Last ̂ year, a Minister 
from the Board of Trade of the Bri
tish Government had come to Karachi, 
and they had discussions on this mat
ter. They thoroughly  re-checked the 
whole thing, and now a new scheme of 
trade and commerce  relationship has 
been arranged between Great Britain 
and Pakistan. Why not we also have 
such a revision  now  because these 
imperial  preferences  were working 
against the interests of Indian national 
industries  for the last ten to fifteen 
years?  That is the  confirmed view 
in the country, and therefore Govern
ment should come forward with a clean 
slate in this matter.  Otherwise  this 
protection will not have much mean
ing and will not result in any indus
trial development.

Another point I want to mention is 
that in recent years  a lot of indus
trial enterprises have come forward, 
more people have come in the field, 
in this country. In South India parti
cularly I must say that there has been 
a very interesting development,  and 
today from North India  as well as 
from outside also a lot of capital is
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coining to South India where a lot of 
raw materials for industrial develop
ment are available.  More than nine 
industries which are given protection 
in this Bill come from South India, 
and I am very proud to say that most of 
these industries have alread̂  ̂proved 
their mettle, and have been success
fully conducting their business, with 
the result that  the  consumer  also 
has been benefited.  South India  is 
having  vast  resources  in  raw 
materials, in intelligence and in entre
preneurship. Therefore when protec
tion is granted to industries,  South 
Indian industries should also be borne 
in mind by the Government. I think 
that the hon. Commerce Minister who 
comes from South India must take a 
particular intere.st in the development 
of industries in South India.

Shri A C. Guha fSantipur):  Botĥ
the Commerce Ministers come  from 
South India.

Volayudhan: We do not claim
the other one.*

Pandit Thakur Das Bhargrava (Gur-
gaon):  The entire administration of
India is in the hands of South India.

Shri Velayudhan:  South  India  is
backward m industrial  development 
and that is the reason why I am say
ing this.  I do not say that South 
Indians are not there in the Govern
ment of India, or in any other enter
prises; they are  there not only  in 
India but all over the world. We are 
intelligent men. we are men of enter
prising spirit, and we are men of......

Mr.  Deputy-Speaker:  Is  public
service an industry?

Shri K. K. Basu (Diamond Harbour): 
Enterprise too?

Shri Velayudhan: It will become an 
industry with certain people.

Shri A. C. Guha: Only the indus
trious  people  can  secure  Govern
ment services.  So it does involve 
some industry.

Shri  Velayudlhan:  Some  indus
trialists from outside are visiting In
dia. and I had the opportunity to see 
Home of  them when  they came to 
Madras and Travancore-Cochin. They 
were very much  satisfied with the 
raw material available in South India, 
but they were surprised how South In
dia has not been developed even though

it had got all the resources for indus
trial development.  It is only because 
of this that I say South India should 
be developed,  not  because  of any 
partiality towards South India.  India 
. will ĥve to develop as a wholje. in the 
<?ame manner and \n the same pattern, 
and there should be no gulf or island, 
or any  pockets  of backward areas. 
There must be a uniform policy for 
the whole of the country as far as 
industrial development is concerned. 
When we give protection  to indus
tries, Government should bear in mind 
one very important  thing. A lot of 
criticism has come in that the goods 
produced by our concerns are not up 
to the mark, when compared with 
foreign manufactures,  and a lot of 
examples were cited. But I must say 
.that it will take years for our coun
try w'hich was industrially  so back
ward, to equal other countries so far 
as the standards of  production are 
concerned.  Hence  we will have to 
get experts from other countries. That 
IS an inevitable thing. But induslrial 
development does not mean that we 
must become the slaves of other coun
tries.  In recent years, a number of 
experts have visited India. I think we 
do require a lot of know-how for our 
industrial development, and it is not 
a sm or any inferiority complex if we 
invite foreigners to our country.  If 
we take, for instance, the  countries 
that had developed themselves during 
the last 30 years, you will find that 
Soviet Russia has also done the same 
thing, during the period 1917-1930.

Mr. Demity-Speaker: I do not think 
any hon. Member said that technical 
men or experts ought not to be invit
ed.  The only complaint seems to be 
that side by side our own industries 
also should be allowed  to establish 
and stabilise themselves by means of 
protection.  That seems  to be the 
point.

Shri Velayudhan:  I quite  under
stand the point, but at the same time 
I must say that we will have to get 
some foreign  capital also in India. 
The reason is that  people are very 
shy of investing capital in our coun
try.  Of course there is scarcity too. 
As long as our problems are not solv
ed, as long as the employment  and 
food problems remain what they are, 
it will be very difficult  for people 
especially for the mill-owners to come 
forward for investing money in indus
trial enterprises. That is the difficulty 
with which we are faced now. So, we 
have to invite foreign experts and also 
foreign  capital  investments.  But 
if we want foreign investment in our 
country, certainly the foreign investors 
will demand some profit, and we have
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to bear in mind in this connection the 
fact that we should  not allow our
selves to become their slaves. If there 
is availability of  capital  in  India, 
certainly Government should see that 
it should be  utilised  for industrial 
development.  But today  what is it 
that we see?  The policy of Govern
ment is  to  burden  the  industrial 
development in the country with Uxes 
and supertaxes and with export and 
import policies. I know the complaints 
of these industrialists in India, most 
of the complaints are so genuine that 
they are not unreal. So the Govein- 
ment  have to look into them. The 
imports and exports policy of Govern
ment is also connected with this.  It 
a Commission is appointed̂ we will find 
that ever since the war started up to 
the year 1946. terrible  things have 
happened. Even after 1946 up till now,
I know that Industrialists, people who 
were interested in industrial develop
ment and who came  forward with 
money for investment in such develop
ment, and -other entrepreneurs have 
come forward with facts and figures 
to show that the policy followed by the 
Government either in  regard to im
ports or exports was not correct, and 
that it was suicidal to the industrial 
development of the country. It is time 
therefore that the Government gets the 
advice of the experts in regard to this 
matter, as also the advice of those 
who are in the line.  For instance, 
take the case of raw  materials  re
quired for the glass industry. If those 
materials have to be imported what is 
the policy to be followed?  Govern
ment should consult the experts and 
other industrialists  who are in that 
line and then frame their policy.

There was a lot of  criticism that 
certain personalities, or groups or cer
tain sections of  industrialists  were 
favoured by the Government, and that 
the  protection  did not  extend to 
others, with the result that there was 
a retardation in  industrial develop
ment. This also, the Government will 
have to look into. We are now at the 
beginning of the Five-Year Plan.  If 
that plan has to  succeed,  then we 
have to follow a thorough and  open 
policy dictated by that plan itself, and 
that policy should be worked out in 
the same spirit, as well.  Otherwise, 
even after five years we will be in the 
same position as we are today.  The 
Five-Year Plan Is a plan of industrial 
development of the country. I do not 
say it will satisfy all of us.  It may 
not satisfy the industrialists in the 
country, because even when I read the 
draft Plan  it had set apart only 20 
crores for the industrial development

of th« country.  That is not enough 
in a country with  a vast territory 
like India where we have got abun
dant natural resources./  I read the 
other day. Sir, that i Mission from 
Norway had come to Mdia and the 
Finance Minister himself had given 
information that for Rs. 73 lakhs we 
are now taking them from place to 
place and showing them all our in
dustrial enterprises in  the country, 
the border areas where we have got 
canals, and other places where we 
have got our border installations. An 
industriilist friend of mine told me 
the  other day  that  for a  paltry 
amount of Rs. 73 lakhs from Norway 
we are showing all our  installations 
here at the border.  And who knows 
that they will not go to Pakistan and 
divulge to them these secrets! There
fore, Sir,  we have got to have cer
tain capital in India.  For everything 
we should not depend on other coun- 
trids.  Only for those things which 
cannot be avoided and which require 
expert advice  from other  countries, 
only for those things we must depend 
on other countries. At the same time, 
we will have to develop our national 
resources, our enterprises and our in
telligence in the country.  We should 
not treat  the  industrialists  as un
touchables.  They are patriots; they 
have played their game well in the 
past.  If they are approached proper
ly. if they are adviŝ properly and 
if they are controlled properly, it is 
my humble opinion. Sir. that they will 
also co-operate with the Government 
and at the same time the needs of 
our mdustrial development according 
to the Five-Year Plan will be served. 
With these few words. Sir, let me con
clude my speech.

Shri V. B. Gandhi (Bombay City- 
North): Sir. I thank you for this op
portunity  even at  this late  hour, 
among other  things,  for ofie thing, 
and that is that I happen to be one 
of the few men in this House who have 
been associated with Mr. M. D. Bhatt. 
a reference to whose name has been 
made so often during the course of 
this afternoon.  I shall come to that 
presently.

The Bill before the House, Sir, is 
a very simple one.  All that it asks 
for is that the period of protection 
which has been received  by indus
tries covered by the 29 items indicat
ed in the Statement  of Objects and 
Reasons, should be extended  This 
extension of period in a very large 
majority  of cases  asked for is for 
about a year. Such a simple measure 
should ordinarily have been taken as 
a routine measure and should not have
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occasioned the long and valuable de
bate which we have had in the House. 
But we owe this very valuable debate 
to one fact.  The  fact is that the 
Ministry of Commerce and Industry 
has been good enough to circulate to 
Members two notes, one on the func
tions of the Tariff Commission, and the 
other giving equally valuable informa
tion about the reasons that weighed 
with the Tariff Commission in giving 
protection to certain  industries and 
also giving the present position in res
pect of protection to each one of those 
industries.  This act on the part of 
the Ministry, I am sure. Sir. this House 
will  consider  a commendable  one.

Now, I shall try to deal with just 
one or two points. The first point is 
the plea  made by  my friend,  Mr. 
Bansal, that the period of protection 
which is sought to be extended under 
this Bill should be longer than one 
year. Now, after the explanation that 
we have had from the hon. Minister 
for Commerce, we may consider that 
point as catisfactorily closed for the 
present.  The  other  point which I 
would like to emphasise is the plea 
made by Dr. Lanka Sundaram for the 
enlargement of the personnel of the 
Tariff  Commission.  Here the  hon. 
Minister for Commerce and Industry, 
when he  intervened in  the debate 
yesterday, has explained la the House 
the difficulties that he had been ex
periencing in getting the right type of 
men to fill the posts on the Tariff Com
mission.  We all appreciate the very 
important work that this Commission 
is called upon to do and also the fact 
that this Commission in its new form 
is a quasi-judicial body.  It is, there
fore, very essential, Sir, that the men 
that we choose to fill these posts on 
this Commission have to be men of 
proper qualification, have to be men of 
impartiality and also of  high recti
tude. And to that extent. Sir, we may 
agree with the hon. Minister that there 
are certain difficulties in getting the 
right type of men. Still I would add 
with all the emphasis at my command 
to the plea that something real, some
thing urgent should  be done in the 
matter of enlarging the personnel of 
this Commission.  The work of this 
Commission, Sir, will be more valu
able the more expeditiously it is done.

Then there is the point made by Mr. 
Chacko when he suggested that the 
present form of protection given to 
the aluminium  industry  should be 
changed and in its  place a subsidy 
should be tried. Now I am  not quite 
sure that this suggested type of protec
tion will be a practicable one in the 
circumstances connected with this in̂

dustry.  Here we  annually  import 
about 11,000 tons of aluminium. With 
the present landed cost of this metal 
at Rs. 3123 per ton—I am referring to 
the figure given by Mr. Chacko—the 
total cost of  our annual  import of 
aluminium would come to about Rs. 
three and a half crores. Now, if the 
object of granting a subsidy is to in
crease the production in the country, 
then it is obvious. Sir, that we shall 
have to give increasing amounts in the 
shape of subsidy. For instance, if we 
should propose to give subsidy at the 
rate of 30 per cent.—that is the rate 
of duty at present we are levying on 
the import of aluminium—then on the 
present indigenous production of about 
4000 tons in the country, the subsidy 
that the Government would have  to 
give will amount to  about  Rs. 26 
lakhs.  But since the  object of this 
subsidy is to increase indigenous pro
duction, this subsidy will have to be 
in increasing amounts.  But that is 
only the fiscal side of the problem. 
The real difficulty in the way of in
creasing production of aluminium  is 
not really so much the question of 
raw material.  It is said in so many 
êeches that this  country  abounds 
in deposits  of  bauxite,  the  raw 
material  for aluminium.  That  is 
true so far as aluminium is concern
ed, bauxite or the availability of the 
raw material is only a very small por
tion of the story.  It may not be 
wrong to say that there is another 
raw material  that is  necessary and 
that is electric power.  The cost of 
the electric power that is required 
for the t>roduction of aluminium is 
so disproportionate to the cost of the 
other raw material, bauxite, that we 
can âhnost say that electric power 
is another  raw  material  which is 
necessary.

Sir, I remember reading a  small 
book on TVA and one of the side re
sults of the coming in of the TVA in 
America was that  a  long-standing 
difficulty or  a problem  which had 
been worrying the American Govern- 
anent was suddenly solved.  During 
World War I. the American Govern
ment had built an enormous plant for 
the production of nitrates in a place 
called Muscle Shoals.  After the war, 
the need for nitrates was over and 
for some reasons they closed down 
the plant.  For years this enormous 
nlant was  lying idle,  deteriorating. 
For six or seven years, the American 
Congress debated the problem, thought 
of several ways: they made an offer 
of the plant to Henry Ford; they did 
all sorts of things but nothing could 
be done. But when the TVA was at 
last completed̂ and' electric power was
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availabie in plenty and at  cheap 
rate, the problem of Muscle Shoals was 
unexpectedly  and  suddenly  solved. 
Muscle Shoals began to produce alu- 
xninium« and became one of the big
gest aluminium producing  pl̂ts in 
America. It is well-known, Sir, that 
today in the  world  Canada  is the 
world’s most competitive producer of 
aluminium. You. Sir, have very rec'ent- 
ly visited that country and you know 
the reason. The reason clearly is the 
availability of electric power in plenty 
and at a cheap cost from the Ontario 
mdro-electnc system. I am not quite 
sure about the figures, but I remem
ber it. is something like this.  If to 
produce a certain unit of quantity of 
aluminium  it costs  say,  about 26 
dollars, then it Ls said that as much 
as about 26 dollars are required to 
be spent on the electric power neces
sary to  produce  that Quantity of 
aluminium.  So an integral part of 
the cost bf producing aluminium is 
this electric power.  About .*̂0 miles 
aw'ay from Bombay, near Kalyan, we 
have discovered  vast  deposits  of 
bauxite.  Now. we have not got the 
electric power necessary to  exploit 
those vast deposits. The Tata Hydro- 
Ĵectric is hardly in a position to sup
ply the  needs of  the city  and its 
existing industries.  It cannot spare 
any more power. Therefore. Sir, the 
Question so far as aluminium is con
cerned, is not one of subsidy but is 
really one of electric oower and as 
soon as some of our-projects under the 
Five-Year Plan are completed and 
we are able to have electric power 
not only at a cheap rate but in 
plenty, I am sure the problem will 
“be solved.

Now. Sir. coming to this M. D. Bhatt 
affair.

Mr.  Deimty-Spcaker:  I  intend
closing this soon.  There has  been 
sufficient discussion on this matter.

Shri V. B. Gandhi:  Now. I am a
newcomer to this House. Sir. And yet 
I must confess I was a little distressed 
with the manner in which this episode 
was allowed to develop.  If the hon. 
Mr. More had something serious to say 
against the qualifications of Mr. M. D. 
Bhatt. he has not said it. All that he 
has said is that Mr. Bhatt is an I.C.S. 
officer.  I am .sorry Mr. More is not 
Dresent in the House.  He also tried 
to give to his remarks the borrowed 
orestige of the name of Mr. B. Das. 
Now. Sir. the hon. Mr. B. Das is a 
very respected Member of this House. 
We all have very high regard for him, 
md I know although Mr. B. Das made

a reference tp. the occupant of that 
post Indirectly and said that he did 
not favour the policy of  appointing 
I.C.S, ofRcers,—he was polite enough 
and careful enough to  avoid  any 
p̂sonal reference.  He was  dealing 
with a policy and we can understand 
that  Anybody  can say  that as a 
policy we favour that I.C.S. officers 
should not be appointed. That is quite 
understandable. I happen to know Mr. 
M. D. Bhatt very well.  Sir. in fact. 
I was associated  with the  Bombay 
Municipal  Corporation  where  Mr. 
Bhatt was Municipal Commissioner for 
over iiVL’ or six years. And I can say 
from personal  experience  that Mr. 
M. D. Bhatt is one of the few competent 
officers available today in the State 
of Bombay,  whether in the  I.C.S. 
cadre or in  any other  cadre.  Mr. 
M D. Bhatt has this singular distinc
tion.  Recently he resigned his post 
from the Government of the State and 
was instantly taken up by some com
mercial concern.  In a short time the 
Government of Bombay had âin to 
persuade Mr. Bhatt to take up his ori
ginal post. Now, that is a very rare dis
tinction, Sir.  Then. Mr.  More  was 
not quite fair, in my opinion, to the 
hon. Minister of Commerce and In- 
austry. He only quoted the first sen
tence of the long verbal exchange that 
was carried on between the hon. Minis
ter of Commerce and Industry and Mr. 
More.  Now in a situation like this, 
the lea.st that is expected from any one 
of us in this House, is to  read the 
whole passage.  The hon.  Minister 
lost no time. As soon as he found that 
Mr. More was taking it amiss, I re
member he lost no time in saying that 
he meant it in a spirit of humour, in 
a SDixit of give and take. Sir, the hon. 
Minister is quite  capable  of taking 
care of himself. But I am concerned, 
as I am sure everyone of us here is 
concerned, with the manner in which 
these situations are handled in this 
House, because  after all it  reflects 
credit or otherwise on every one of 
us.

Finally, I shall again repeat that I 
make the plea with all the emphasis 
I can command, for some real effort 
to be made to enlarge the personnel 
of the Tariff Commission.

Shri K. K. Basn: Sir, at the fag-end 
6t this debate, I wish to add my voice 
to the criticism that has been directed 
against  the  Bill  under  discussion. 
Some of the speakers have tried to look 
upon this legislation as an administra
tive step, which to my mind indicates 
the same old attitude which the alien 
Government was adopting towards our
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industries, When we consider protec
tion, we have to see how we can in
crease the national wealth.  For that 
purpose, we should consider the over
all picture of our industries.  After 
the last war, there were several inter
national Conferences in which pleas 
were made for equal opportunities in 
trade. It was also accepted there that 
in view of the development of capi
talist economy unevenly in different 
countries of  the  world,  backward 
countries  could satisfy  their own 
particular needs in their own interests 
and  they  could  have  preferen
tial trade  relationship  which  we 
generally call “protection”.  Here in 
our country which is as yet essential
ly agricultural, we find only a sparse 
distribution of  manufacturing  con
cerns or industries. Therefore, what
ever economy we may want to develop, 
our idea must be to develop industries 
in such a way that they would be able 
to stand on their feet quickly and /tbe 
national wealth  may  increase,  tn 
considering this Bill, we have to judge 
how far it satisfies this test, from the 
discussions as conducted by the trra- 
sury benches and the supporters of 
the Bill, it seems as though ftiey look 
upon this Bill as a routine legiiaiion 
which merely seeks to continue tn? 
protection given during the last few 
years or a year or  more.  I do not 
want to tire the patience.of the House 
by repeating the large mass of figures 
supplied by Government.  I suppose 
most of us have gone through them. 
Anyone who has done so would at 
once realise that the Government have 
not taken the overall picture of the 
industries into  consideration.  There 
are many industries which ev̂en after 
several years have not been able to 
utilise their full productive caoarity. 
The installed capacity has been only 
partially utilised. Whatever they could 
produc'o -during the war has been reduc
ed. We must flpd out the reasons be
hind the orotected  industries  not 
dpvploping oroperly and attaining self- 
sufflciencv in the near  future.  You. 
Sir. have been in this House for long 
and you know very well that we can
not protect industries  for all time. 
They should stan̂ on their own leps 
as early as possible and reach gi stage 
when they can exoort tioods. In this 
connection, I wish to refer in passjn*? 
to one protected industry.  I i'efer to 
thp .sufrar industry.  It has had pro
tection for the last twenty years and 
even then it is not in a position to 
stand on its own l̂gs. The sugar nro- 
duced in India sells at such a price 
that there is  no  market exceot in 
Tnd̂a.  Our  consumers  pay for the 
sustenance of this industry. After all 
ultimately it is the consumer who has

to pay. If they could get a thing at a 
cheaper price, the saving will come ta 
the market in the shape of capital. I 
personally feel on gomg through the 
reports of the Tariff Commission that 
they have not considered this aspect 
of the problem.

Now that we have a Planning Com
mission with a view to developing the 
economy of the country, I suggest that 
piecemeal  legislation  without  the 
picture of the overall industrialisation 
in mind cannot be supported or com
mended by us. This  point has been 
amply illustrated by speakers like Dr 
Saha and Dr. Krishnaswami.  In the 
case of many industries, the importers 
or a few individuals take the plea that 
their enterprise requires protection* 
and they go on amassing profits with
out considering the national benefit or 
the interests  of the consumers. In 
spite of this, I do believe that there are 
still people in the country who consi
der the  interests of the  nation as 
paramount. They should be given an 
opportunity  to develop  the  overall 
national economy.

Take the case of the bicycle indus
try.  We are told that tubes have to 
be imported and they merely assemble 
the parts here. ‘Wo attempts are being 

X made to manufacture the vital consti
tuent parts here. The same is true in 
the case of sheet  glass.  Soda  ash 
which can be easily manufactured in 
cur country has not been attempted to 
be manufactured.

As the time is short, I do not want 
to take long.  I only wish to join in 
the protest  which has  been made 
against imperial  preference.  Yester
day the hon. Minister tried his best 
t<5 ̂ rove that there were certain ad
vantages accruing to India under the 
Indo-British Trade Agreement. You 
know thev history of  imperial pre
ference.  Public meriiory is not so 
short,  fn . 1936 when . the Congress 
first cdme into this Legislature, they 
first passed a resolution * denouncing 
the Ottawa Agreement.  The  same 
party is today in̂ power and possii)ly 
it has a different notion of imDerial 
preference. I also protest against the* 
importing of foreign capitalist  con
cerns here and making them joint con
cerns in order to exploit our cheao- 
Indian labour and work to the detri
ment of our consumers. We have read 
about the Sen-Rale!f?h concern whi -n
going to be established in Asansol. 

We have not been sunplied with the 
detailed figures, but, from the news in 
the papers one can see that the interests 
of the Indians are only In termr; of 
preferential shares and  roughly 20
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per cent, of the ordinary shares, with 
practically no voice in the  manage
ment.  It may be that  two or three 
Indians may be appointed on the Board 
of Directors. We know very well that 
even during British days there were 
Indian Governors, but that did  not 
change the character of the Govern
ment. I think. Sir, the time has come 
for Government, if they want to work 
in the interests of the nation* to consi
der the whole  picture  of industrial 
policy in the light of the Five-Year 
Plan they want to usher, to develop 
national wealth and Improve national 
economy.

Sir. about the  controversy regard
ing the composition of the Tariff Com
mission, unfortunately, personal mat
ters have been brought m. We do not 
view this problem from the point of 
view of personalities—whether an in
dividual is good or bad is immaterial. 
We, however, think, that the Tariff 
Commission, if it is to work as an in
dependent unit to advise Government 
as to the particular industry which 
has to be protected in the interest of 
the nation, should be constituted of 
such persons who can look to the in
terests of the nation from the point 
of view of the consumers, from the 
point of view of the  industry and 
from the point of view of the nation 
as a whole. As such we feel that in
dividuals who have been trained in 
a different atmosphere are not suited 
to perform such responsible functions. 
Instead of bringing in such oiecemeal 
legislation without allowing the Tariff 
Commission to examine ̂be whole prob
lem I would request '̂''vemmen̂  to 
place all the facts before th« House 
and ful'y take  us  into  confidence.

61*̂ fnf unNr:  w#

% anf
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Shrl T. T. KrtahBMiiMliwl: The pro
blem is yery s’mple—either  yrant 
protection or you do not. There is no 
quesUon of a Select Committee.
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Shri Karmarkar: Sir, standing at a 
quarter to five and hoping to have this 
Bill finished by five o’clock, I am con
fronted with a small difficulty. Sir, 
for my own benefit I went on making 
notes on all the points that fell from 
hon. Members. At first my list came 
to about 25 points. When I sum
marised it, it came to twelve. Now, 
Sir, with the short time at mv disposrl, 
I would not like to tire the House with 
any elaborate reply to all the points 
made during this debate. Nor do I 
think it is necessary.

Sir, on the principal point at issue— 
as to whether we should continue pro
tection in the case of the 27 industries 
and whether we should grant protection 
to the two industries mentioned in the 
Bill for a fresh period—apart from my 
hon. friend Babu Ramnarayan Singh, 
there has been practically no opposi
tion whatever, regarding the actual 
imposition of the protective duty in 
respect of these commodities. There 
has been an attempt by my hon. friend 
Mr. Ramaswamy to go in the other di
rection—̂to extend the period of pro
tection. So, Sir, I take it that the 
House almost unanimously—I hope by 
the end of this debate Babu Ramnara
yan Singh also will agree with the rea
sonableness of the demand made be
fore the House by Government, namĉ, 
that protection should be extended to 
these industries in any case up to the 
period mentioned in the Bill,—because 
Mr. Ramaswamy wants to go further 
in the case of two—accepts the propo
sition placed before it.

So, Sir. it is not a heavy task for 
me to reply to the points made regar
ding the merits of the question. Ex
cept the very useful suggestion made 
by my hon. friend Mr. Chacko regard
ing aluminium, antimony and one other 
commodity, I do not feel called upon 
to reply, because there is nothing to 
reply regarding the Bill under consi
deration. I say this with the greatest
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respect and I am very grateful to the 
House for being  almost  imanimoas 
regarding the merits  the question 
under consideration.

Sir, arising out of the present Bill, 
various points have been sought to be 
made by hon. Members. In my hum
ble opinion, the debate had been a 
little more prolonged than was abso
lutely necessary for the purpose of 
this BiU. Speaking for myself, I have 
personally benefited from the discus
sion, because as point after point fol
lowed and as argument after argu
ment was made, I tried to refresh my
self regarding the merits of the ques
tions raised. Sir, I regret very much 
to say that I foupd myself in a posi
tion of being unable to agree with 
most of the points advanced.  I will
not try to rep̂y to points
elaborately, because I shall have to 
begin with the first Tariff Board ap
pointed in the twenties and cover a • 
period of about thirty years. I shall, 
however, briefly refer to .̂ome of the 
points made, .because apart from the 
merits of the questions it mîht be 
considered a discourtesy to the House 
if I did not dwell on some of the im
portant points.

Mv hon. friend. Dr. Lanka Sundaram 
—I hope he was hot meaning it—al
lowed hirhse.lf to .«ay thnt ultimately 
it has become a very routine afl’air, 
with the Government to brlncr forward 
Bills and getting them passed, perhaps 
he implied,  with no great content 
whate\ er. I think he does realise that 
this policy of protective tarifTs has 
been very greatly bencfloial to the in- 
duftriê; of the country as a whole. 
Goverr.me‘nt have no Option but to 
bring legislation that they think neces
sary to protect the industries of the 
country. It is too Inte in the day to 
say anything against the policy that 
hâ been consistently pursued in the 
last so many years now, namely the 
protection of industries by way of 
tariff duties. I will not dilate on it 
longer. '

The second point that came under 
consideration I have lumped up under 
one general issue, and that is: what 
are the criteria of eligibility for pro
tection in respect of a p̂irticular in
dustry? To my mind the various 
points raised would divide themselves 
into five orincipal points: firstly, the 
capacity of the industry to stand oA 
its own legs within a reasonable time: 
secondly, the rapacity of the industry 
to fulfil the full domestic requirements; 
thirdly, whether and. if so. how far, 
the availability of raw material should 

 ̂ be held tb be a criterion in respect of 
the protection of an industry; foui'tn̂

Jy, what would be the burden on the 
consumer—up to what limit should 
the burden of the tariff fall on the 
consumer; and lastly the relevance 
of behaviour of the particular indus
try protected in respect of its right 
«to be protected. I shall necessarily 
deal very briefly with all these points.

Firstly, let me take the capacity of 
the industry to stand on its own legs 
within a reasonable time. I  think 
that has been one of the criteria adop
ted all along. We have not granted 
protection, nor can we grant protec
tion, to an industry which will never 
be able to stand on its own legs—un
less of course it is an industry requir
ed for our Defence purposes and the 
rest. But then, apart from the abnor
mal circumstances which might also 
compel Government to give protection 
in respect of a particular industry, 
normally, the rule has been that v̂hen- 
ever we grant protection to an indus
try and put the burden on the. consu
mer, our reasonable anticipation is. 
as assessed from the conditions present 
at a particular time, that the industry 
should be able to stand on its own 
legs within a reasonable time.

Secondly, regarding the domestic re- 
quiremctits—people might join issue 
on that. It may be that in respect of 
a oarticular industry we may nDt be 
able to reach the full domestic reouire- 
ments for a long time. Take sericul
ture for instance. Sericulture during 
the period of an emergency like war 
is an essential industry. It is requir
ed for Defence purposes for the silk 
that is reciiiired for parachute? and the 
rest. Apart from that* <Jons'deration, 
in our country particularly sericulture 
is an industry which has given .em
ployment to a large, number of per
sons. As my hon. friend' Mr. Rama- 
swamv knows fuU well, in his State 
five lakhs of people are ent̂aged in 
sericulture. If we drop it from our 
list of protected industries that v/ould 
lead to detriment to Bmploymept. ;In 
a country like India there are these 
two problems to be faced: one, the 
necessity of increasing production, and 
the second, the sustaining of an even 
measure of emoloyment. In our coun
try we are in"need ofindustrial pro
duction. and at the same time we are 
 ̂also in need of continued ertioloymertt 
' taking into considcrĝtion the huge 
population Whfch our country has.. So, 
here I do not think , we agree that-un
less an indiisfry is able within a re* 
asonable time to . fulfil the domwUc 
requirements, we do rtotnmg to pio- 
tect it. That is a position which i? 
not* acceptable to us. If we see that 
a ijeasonable rnarginr in ‘protection en
ables an industry to stand on its own
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legs and it is able to satisfy fairly 
substantially the domestic require
ments, I think that is a case which we 
consider fit for protection.

Mr. beptttj-Speaker: The complaints 
seems to have been that too much of 
time has been given and the industry 
has not been pulled up from time to 
lime to stand on its own legs. That 
seems to be the complaint.

Shri A. C. Guha: And whether any 
«flotts have been made to fill the gap 
between the demand and the produc
tion. If it meets ten or twelve per 
cent.  the domestic requirements, is 
it substantial?

Shri Karmarkar: I w’ ll come to it. 
But even apart from that, if without 
prejudice to the consumer—and when 
I come to that my friend will see how 
little the burden on the consumer as 
a result of protection has been—the 
real protection that we have been able 
to afford to industries  noi the tariff 
protection so much as the protection 
that we give to an industry by way 
of facilitating its finances, supply of 
raw material, enabling it to compete 
with foreigners on other grounds— 
and not so much the tarifl̂ protection 
as such. Because, the burden on the 
consumer so far as our country is con
cerned—I think I am right—is about 
the least when we compare it with the 
tariff duties which even advanced 
countries like the United States have 
put on the shoulders of their consu- 
. mers. ̂ But to that I will briefly refer 
later on.

Shri Sarangadhar Das (Dhenknnal- 
West Cuttack); What about sugar?

Miv Deputy-Speaker: That is not the 
subject-matter now.

Shri Karmarkar: That is what 1 
have to say regarding the availability 
of raw material. There is an advan
tage lo having the raw material. But 
assuming for a moment that advantage 
lies in the processing industries, in 
cases where the raw material may not 
be forthcoming, say, for a certain time, 
take plastic for instance, what would 
be the advice of this House? For a 
long time to come, conceivably for a 
very long time, we could not within 
the borders of this country produce 
all the raw materials require<l. Would 
it advise that the processing of the 
raw material should be done outside 
and< we should import the finished 
product from outside? This House isi 
aware that so tar as plastic manufac
ture is concerned to a large extent We 
are able to supply our internal require
ments. That industry is open to this 
weakness which is material in an em
ergency. In normal times it is not a 
292 PSD ^

vital or fatal ̂ing, because in normal 
times we get̂the raw material. But 
in an emergency as in the case* of a 
war it may be that the raw material 
may not be available. Then it may 
come up for consideration as to what 
we should do regarding that industry. 
In the meantime we are not bound 
to this principle that if an industry 
is to be protected, all its raw material 
or a substantial part of it must b« 
available within (tur own borders.  .

Shri GadgU: That principle is not 
accepted anywhere in the world.

Sbri Karmarkar: Sir, my hon. friend 
says that that principle is not accept
ed anywhere in the world. Whenever 
we give protection we do give a sub
stantial  importance to the  question 
whether the raw material for a par
ticular industry is available inside tha 
country itself. To that industry we 
give greater importance than to a 
merely processing industry. But it is 
Aikely in the near future, in view of 
the cheaper labour costs prevailing in 
this country—though there might be 
opinions as to whether labour is 'well 
paid* or ‘ill paid’—that we might be 
developing some processing industries, 
bring raw materials, process them, sell 
them here as well as export them out
side, as happens with our textiles. We 
were able to export such a large quan- 
tit3' of textiles because in certain mat
ters, especially in the cost of produc
tion. we compare favourably with somî 
of the other producing countries.

Shri Nevatia (Shahjahanpur Distt.—̂ 
North cum Kheri-East):  We import
raw sugar and process it in our sugar 
refineries.

Shri Karmarkar; I am thankful for 
that observation. The House will ap
preciate that I do not wish to burden 
the House for a longer time with any 
more arguments on this matter.

Then as regards the burden on the 
consumer, from the material supplied 
by us—and happily so far as our Minis
try is concerned the material is ample 
—̂hon. Members can find for them
selves by just going through the list 
of protected industries the amount of 
duty imposed as a protective measure. 
For my own benefit I have made a 
small study. I find that excepting a 
very few industries like, for instance, 
bicycles, silk, sugar, alloy-too3s and 
special tools, grinding wheels (which 
is subject to a hundred per cent, duty), 
preserved fruits, sheet glass and some 
other very few industries, our normal 
protective duty has not in any case 
exceeded thirty to thirty-five per cent.
I wish hon. Members of this House 
compare our import duty schedule
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with that, for instance, ol advanced 
countries like the United States. Then 
they will see that we have erred on 
the side of reasonableness as far as 
our revenue duties themselves are con
cerned. There is a fallacy in the argu
ment advanced about the burden on 
the consumer. Ultimately, if . we must 
have a customs  revenue. >ye must 
have what is known as a revenue duty. 
There is no escape from it, unless this 
House decides that there should be no 
burden on the consumer by way of 
revenue duties. In substantially the 
major portion of the commodities what 
we have done is that in the customs 
schedule where it shows the nature of 
the duty  imposed,  for the word 
‘revenue’ we have substituted the word 
‘protectiveV By doing that the burden 
on the consumer has not been increas
ed. Except in the case of a very few 
industries where it will involve a ver> 
small additional burden on the con
sumer, in the case of the other indus
tries the burden on the consumer 
would be the same—unless this House 
decides to abolish import duties alto
gether. So that fallacy has to be borne 
in mind when considering this argu
ment about the burden cast on the 
consumer. On the other hand we can 
well assert with confidence that we 
have been able to protect our indus
tries by means other than of tariff 
duties, imposing as little a burden on 
the consumer as possible under the 
circumstances. Because,  in the large 
majority of cases we have not increas
ed the revenue duty. Happily for us 
it was not necessary. And what we 
have done is instead of calling it a 
revenue duty we have called it a pro
tective duty. In view of this I should 
like to submit to this House that there 
is very little merit in the argument 
ŵhich referred to the burden on the 
co»9umer.  Repeated  reference  was 
made to the burden on the consumer. 
As I said, in the case of a large num
ber of industries the burden is nothing 
more, (not a pie more), than what it 
would normally be under the present 
<dr«umstances if it had been a revenue 
duty.

5 P.M.

Sir, then came up the appointment 
of the Tariff Commission. Well, on 
that much has been said. I should be 
failing? in my duty if I do not say that 
in the appointment of this Commission 
Government have taken all things into 
consideration and  I am here to say 
that Government after giving their 
fullest consiaeration nave appointed 
the present Tariff Commission, as also 
the previous Tariff Boards, and Go
vernment have not the least doubt 
whatever that the composition of this

Tariir Commission personnel will do 
good to our country. Whether you 
take integrity, experience, or compe
tence, the present Tariff Commission 
will do credit not only to this country 
but would have done credit to any 

appointment of 
personal likes 

and dislikes. My hon. friend Mr. More 
raised some points. We have con- 
sidê  all points, as to what should 
be the qualifications of a member, etc. 
Sir, mere economic knowledge might 
not be sufficient. We want also a man 
with  administrative  experience. If 
any Member has a grievance about 
that, he can move an amendment to 
the Tariff Commission Act, saying that 
the Members of the Tariff Commission 
should only consist of economists, and 
seek to omit the words where it refers 
to administrative experience. We have 
done our best and we are satisfied. We 
have done our best in giving the coun
try a Tariff Commission of the inte
grity, of the capacity, of the adminis
trative experience which are required 
for a Commission of this kind. We 
could not allow loose statements of 
this nature to go unchallenged especi
ally when we have exercised the great
est care in the appointment of this 
Commission.

On the question of foreign participa- 
tioii I will not take long. Regarding 
foreign participation I need not repeat 

,, again what has been repeated on the 
floor of this House that our policy has 
been determined by the policy contain
ed in the Prime Minister’s statement, 
about three years back. We have not 
departed from that policy. In a par
ticular case, whether a particular fore
ign firm ought to have been allowed to 
participate or not. may be a question 
of opinion. We might be right or 
wrong. Maybe if  some  other  hon. 
Member was in our place he would 
have acted in a dilTerent way. We 
have taken the fullest care to see that 
foreign vested interests do not creep 
in any industry. What should be the 
percentage of the capital, under what, 
cirnimstances, all these depend upon 
the particular type of the industry.

Wc are in a position where, accord
ing to us, free foreign participation of 
capital is absolutely desirable. There 
is no doubt about that and therefore 
we have thought it in terms of the 
statement of the hon. Prime Minister 
referred to by me. In terms of that 
statement we always go on merits and 
wherever we came to the conclusion 
that foreign participation should be 
there, we have not hesitated about that 
matter and we have absolutely no re- 
pentence about it. People have » 
grouse  against the cycle indtistrŷ
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ottier people about some other njatter. 
We have absolutely no grouse for we 
have had absolutely no reason to com
plain till now. If in particular cases 
we have reason to think that foreign 
participation would be detrimental to 
the interests of this country, I need 
hardly assure the House that those 
cases will be judged on their merits.

A reference was made to the impe
rial preference. In my opinion it is a 
misnomer.

An Hon. Member: It is past five.

Shri Karmarkar: I am grateful to my 
hon. friend to remind me that. I will 
finish in about five minutes.

Mr. Depaty-Speaker: The hon. Minis
ter may go on.

Shri Karmarkar: I should not liice to 
tire the House. I will finish regard
ing  Commonwealth preference. Sir, 
our present preferences are guided by 
what is known as the Indo-British 
Trade Agreement of 1939. Regarding 
that I should  content myself to say 
that I shall just refer the hon. Mem
bers of this House to the observation 
made by the Fiscal Commission re
garding this matter. They went into 
this matter thoroughly. They decid
ed on free enterprise where there wen* 
no preferences. Where there were im
perial preferences they came to the 
conclusion that the Agreement worked 
in our favour in some of our export 
items; for instance, in the matter of 
tea We do stand to gain by the prefer
ence to U.K. We have a ready market. 
Government are giving serious atten
tion to this matter but it is a matter 
in which we have to judge dispas
sionately. One of our hon. friends 
said that the word “British’’ should 
go from everywhere. I think we shall 
not be able to do that. We cannot 
eliminate the word “British” from the 
dictionary. It has to be there so long 
as Britain is there as an important 
industrial country. If we have' to 
enter into an agreement, with Britain 
ê only way to call it is “The Indo- 
British Trade Agreement**. We can
not call it otherwise. That is a der 
mand impossible of fulfilment. Sir.
It is impossible for Government to al
low itself to be submerged or subdu
ed by emotional considerations. Be
cause at one time it was called impe
rial preference and therefore it should 
be scrapped? This is obviously a 
matter which Government should con
sider on merits. We shall judge the 
question  by weighing the mutual 
benefits seeming frcm the agreement.

Sir, I have finished all the princi- ' 
pal points, but I should also refer to 
one more—sericulture. The  difficul
ties have been created because we

have to look after the interests of the 
raw silk weavers, and the consumers. 
Now it is not only one party i.e. the 
Droducer, or the consumer, but there 
are olher parties. There were repre
sentations from the silk growers, co
coon growers, that no imports of raw 
silk should be made. There was also 
a representation from a weaving cen
tre, that we will be following a suici
dal policy if we were to stop importer 
because so .long as the imported goods 
come into India, raw silk is sold at 
fair prices. We receive conflicting re
presentations and we are trying to 
make the best of a very difficult job,
I am afraid my hon. friend, Mr. Rn’r'n-' 
swamy did not exactly appreciate this- 
The Tariff Commission went into the 
problem and then they thought that 
this particular product, raw silk is 
subject to fluctuating world prices and 
they particularly said that this ques
tion must be examined every six 
montl r. from the point of view of the 
interests of the silk growers.  Every 
six months there has to be an exami
nation and the Tariff Commission will 
advise us and we shall take measures 
accordingly. This is a subject which 
is always upi>ermost in the mind of 
the Government because sericulture is 
an industry which we cannot allow 
easily to deteriorate.

My. hon. friend Dr. Saha, if I under
stood him rightly, said that there has 
been a preference to scientific instru
ments coming from the U.K. My im-̂ 
pression was that it was an incorrect 
statement. My impression is conlirm- 
ed both by the Indo-British Trade Ag
reement as also by our Customs Sche
dule. There is absolutely no prefer
ence to U.K. in respect of scientific 
instruments. Regarding electrical in
struments there is a small preference 
but regarding scientific instrument wc 
have exempted this from the purview 
of the concessions granted to fhe Unî. 
ted Kingdom.

Sir, I am very grateful to the House, 
firstly, for the very interesting dis- 
<?ussion that the hon. Members raised,, 
and, secondly, for the almost unani
mous support they gave me this time. 
Apart from my hon. friend, Babu 
Ramnarayan Singh—he is too incorri
gible—I am very happy to find that 
the whole House has given us unani
mous support so far as this particular 
measure is concerned.

Mr. Deputy-Speaker: I am very
sorry to find that those hon. Members 
who were very vehement in opposing- 
and attacking the Government on some‘ 
points, are not here, I do not knoT*/ 
for what reasons.  If the Minister is 
not here, even though he has gone to 
answer calls of nature, the attention
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the Sîaker is drawn to that fact 
miain and again. I do not want this 
trriticism to be entirely one-sided. I 
expect it to be realised on both sides.

Now, I will put the motion to the 
vote of the House. The question is:

•‘That the Bill further to amend 
the Indian Tariff Act. 1934, be 
taken into consideration.”

The motion was adopted.
Mr. Deputy-Speaker: Mr. Ramaswa- 

my does not propose to move any of 
the amendments to clause 2. There 
ai? no other amendments.

fpe question is:

‘‘That clause 2. clause 1, the 
Titie and  the Enacting Formula 
n̂d part of the Bill.”

« The motion was adooted.

Clause 2, clause  1. the Title and 
the Enacting Formula were added 

to the Bill.

Shri Karmarkar: I beg to move: 

‘That the Bill be passed.”

Mr. I>eputy-Speaker: The questioii
is:

“That the Bill be passed.”

The motion was adopted.

Mr. Deputy-Speaker:  The  House
stands adjourned  to  10-45 A.M.  to
morrow. There is no Question-hour 
tomorrow.

The House Ihen adjourned  till a 
Quarter to Eleven of the Clock on 
Saturday, the 15th  November,  1952.




